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LOK SABHA

Wednesday, November 18,
Kartika 27, 1881 (Saka)

1958/

The Lok Sabha met at Eleven of the
Clock

[Mr Speakir i the Chair]

ORAL ANSWERS TO QUESTIONS

Delhi Transport Undertaking

Shr1 8. M. Banerjee:
*71. { Shri Shree Narayan Das:
LShrl Prakash Vir Shastri:

Will the Minister of Home Affairs
be pleased to state

(a) whether 1t 15 a fact that the dis-
pute between the Delhi Transport
Undertaking Workers' Union and the
Delh: Transport Undertaking for which
there was some agitation some months
ago, has been settled, and

(b) 1f so, the nature of settlement
arrived at?

The Minister of Home Affairs (Shri
G. B, Pant): (a) No.

(b) Does not arise

Shri S. M. Banerjee: May I know
whether 1t 15 a fact that even today
many employees including the Pre-
sident and the General Secretary of
the recognised DTU Workers' Union
are suspended and that about 700
weprkers are on charge-sheet” If so,
what steps are being taken by Govern-
ment to settle this dispute”

251 (AD) LSD—1
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Shri G. B, Pant: The Concilhation
Officer of the Delht Administration at
one time tried to intervene in the
matter and to bring about some sort
of an understanding. Higs efforts, how-
ever, did not ultimately bear any
fruit So far as the present situation
1s concerned, I do not think that 700
workers have been deprived of their
jobs

Shri S. M. Banerjee: No, not
deprived of their jobs, but charge-
sheeted My submussion 1s that 700
employees are on charge-sheet and
about seven o1 eight office bearers
have been suspended So, my ques-
tion 1s whether you are referring this
matter to arbitration or are appoint-
ing somebody to mnvestigate nto the
whole affair because these men are
still on charge-sheet

Shri G. B. Pant: I have no authority
to refer the matter to arbitration or
to take any other action as this Under-
taking 1s run by the Delhi Corpora-
tion The Transport Committee of the
Delh:i Corporation has taken certain
decisions But I am not sure if the
information that has reached the hon
Member 1s altogether correct

Shri S. M. Banerjee: I want to know
whether 1t 15 a fact that the repre-
sentatives of the Union agreed to have
the Mayor of the Delh1 Corporation as
arbitrator and, if so, whether Govern-
ment has also agreed to this and
whether he 15 being appointed as
arbitrator

Shri G. B. Pant: The question of the
agreement of Government does not
come in at all There was an arrange-
ment between the workmen and the
Undertaking and they agreed to refer
the matter to the Mayor The Mayor
declined to intervene So, there the
matter ended
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Shri Tangamani: May I know
whether 1t 18 not a fact that one of the
demands of the workmen is that road-
worthy buses are not put on the roads
so that accidents are likely and break-
downs are more frequent” If so, what
steps have been taken to rectify that?

Shri G. B. Pant: 1 do not think that
the present trouble 1s due to the
refusal of any request It arose out
of departmental proceedings taken by
the Undertaking against four persons
—three drivers, 1 think, and one con-
ductor That was at the root of the
trouble Instead of allowing the
departmental proceedings to proceed,
an agitation was started over 1t and
large numbers absented themselves
Then there was a sort of a strike Then
the Undertaking, I understand, charge-
sheeted some of the people who had
absented themselves After that they
agreed to rcfer the matter regarding
these proceedings to the Mayor The
Mayor, however, refused to intervene
Now, I think, while these disciplinary
proceedings are going on against the
four persons, nothing else 15 being
done )just at present
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Shri P. C. Borooah: Do the Govern
ment 1ntend trading in  surplus
archaeological remains and earn
foreign exchange thereby, specially
from the sites to be covered by dams
and such other projects?

Shri Humayun Kabir: There are
definite rules under which antiquities
which are of a unique nature and
specially valuable are not allowed to
be exported Otherwise, 1f there 15 a
certificate from the Director-General
of Archaeology and other competent
authorities that these antiquities are
not unique, we do allow export under
certain conditions and thus do earn
some foreign exchange
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Shri Humayun Kabir: The heads
only are cut off and they are very
largely stylicised so that by simply
locking at a plague 1t 13 difficult even
for an expert to say whether a parti-
cular head hag been brought from
Deogarh or from Khajuraho or from
any other place Regarding the first
part of the question, I may state that
two arrests took place on the 15th
September and the matter 1s under
investigation This 15 a police case In
which we do not come in

Shn A, M Tariq' May I know from
the hon Minister whether he 15 aware
that very recently an ancient piece
was taken into custody by the Police
at Amritsar’ Has Government any
information as to who 1s responsible
for taking that monument from a
temple? Is it also a fact that some
of the custodians of these temples are
responsible for removing these things
from the temples® If so, what Gov-
ernment propose to do”

Shrn Humaynn Kabir: The question
can be divided into three parts The
first part 1s about scattered antiqui-
ties here and there If they are in
unprotected monuments, there 1s
nothing in law to prevent anybody
from picking them up We cannot
possibly protect everything through-
out India Protected monuments, of
course, come under a different cate-
gory If anything 1s removed from
protected monuments, we 1mme-
diatly take action I am not aware
~of this particular case 1n Amritsar
Very striet instructions have been
1ssued to the Customs authonties and

KARTIKA 27, 1881 (SAKA)
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police authorities to see that pilferage
or vandalism does not take place
Without local support, such vanda-
lism cannot take place That 13 also
a feature which I have to point out
In the last meeting of the Central
Board of Archaeology, I appealed to
all members, particularly Members
of Parhament to create public opmion
in this respect

Shri Supakar: Is 1t possible or has
it been practicable to have constant
guards in these areas which are of
vital importance as places of archaeo-
logical 1mportance?

Shri Humayun Kabir: Some
measure; have been taken Addi-
tional chowkidars have been sanc-
tioned for all monuments of national
importance In addition, wherever
there have been pilferages of this
kind, we have drawn the attention of
the State Governments Most of
these have been m the UP and MP
I have written personally to the Chief
Ministers of the States I believe the
hon Home Minister also wrote to the
Chief Ministers and they are taking
action

Shri Assar: May I know whether
it 1s a fact that some important
statues and monuments including the
tiger nails of Chatrapathi Sivan
Msahara) are mussing from the Prince
of Wales Museum 1n Bombay and af
so whether anybody has been held
responsible and action taken against
him?

Shri Humayun Kabir: I have no
information about anything missing
from the Prince of Wales Museum in
Bombay

Shri Panigrahi: The hon Minister
said that the Government cannot pro-
tect everything “Whereas all kinds
of monuments are being protected in
Delhy, some of the best monuments
other parts of India are not bemng
protected What 15 the criterion
which has been laid down fo1 the pro-
tection of monuments®
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Shrl Spmapun Kabie: It 15 not a

ment, to the lmit of our ability, is
being protected We are taking new
monuments under protection if a case
18 made out

Mr, Speaker' Next question

Shri M. L. Dwivedl. One small
question, Sir

Mr. Speaker No

Bor M. L. Dwivedh: A sman ques-
tion

Mr Speaker. This 1s a long ques-
tion

Shri M. L. Dwivedi. This 1s a very
important question

Mr. Speaker The hon Member
will bring it to the notice of the Gov-
ernment

ot Re wre fgaft ¢ SrAAT
Argar g fe T 3g wardg &hr Wrsw
qy ¥ uwd o ?

wew W @ faeAw &
ags drgfmr § s w2

Shri M L. Dwivedi. He said that
pilferages cannot take place without
the help of local people I want to
know 1f any such persons have been
apprehended

Mr. Speaker. The hon Member
wants to make a suggestion to the
hon Minister that local committees
should be appointed to protect them?

Shri M. L. Dwivedi: I do not want
to make a suggestion while asking a
question. If an arrangement 1s made
that some persons, officers go there
and remain there, pilferages cannot
take place I want to know whether

NOVEMBER 18, 1858 Oral Answers Y

any local people have beem appre-
nended

Shri Humayun Kahir: In the case
of protected monuments, there are
people on duty Recently we have
be¢en taking measureg to see if the
jocal village heads may be made res-
pensible for the monuments within
tpeir area  Without local co-opera-
uPn, statues cannot be removed and
tperefore I have said that in some
cases big things were removed as in
Khajuraho with local support

jron Ore for Rourkela Steel Plant

*79. Shri Panigrahl; Will the Mins-
ter of Steel, Mines and Fuel be
pleased to state

(a) the monthly requirements of
iwon ore for Rourkela Steel Plant,

(b) the different areag from whach
Rourkcla Steel Plant 1z getting its
réquirements of iron ore at present,

(c) whether the Barsua Mine 13

meeting any portion of the Plant's
réquirements,

(d) the total estimated cost for
mechanising the Barsua Mines, and

(e) the countries from which min-

,ng machinery and equipment have
peen mmported for this Mine?

The Minister of Steel, Mines and
fuel (Sardar Swaran Singh): (a) The
resent monthly requirements of iwron
gre are about 40,000 tons

(b) Supplies are at present being
pbtained from Gua Region

(c) No, not at present

(d) The cost of mechamsing the
mine 1s estimated at Rs 6 5 crores

(e) The USA, Canada and the
UK

Shri Panigrahi: May I know which
are the private firms which are at
present meeting the requirements of
iron ore to the Rourkela steel plants?
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BSaddar Swasan Sinmgh: "We Imve
placed an order with the State Tred-
ing Corporation and they are getting
it from different mines 1n the Gua
vegion

Shri Panigrahi: May I know whe-
ther the Minister 1s aware that the
Btate Trading Corporation is hdving
all 1its requrements from only one
f#om, Bird & Co and not all the mn-
ing interests?

Sardar Swaran Singh: I could not
say which are the particular firms from
which the State Trading Corporation
have arranged supplies Presumably
1t 15 for the State Trading Corpora-
tion to select its source and at the
best possible terms

Shri Supakar: What is the cost of
transport of the 1ron ore from the Gua
region to the Rourkela steel plant?

Sardar Swaran Singh: I am afraid
I have not got the figure If separate
question 1s tabled, I can collect the
mformation

Shr1 Ansar Harvani: May I know
what commussion the State Trading
Corporation 15 earning by way of
getting supplies from the nunes and
gwing it to the Rourkela steel plant”

Mr. Speaker The State Trading
Corporation 15 a corporate body, an
autonomous one I won’t allow ques-
tions relating to such details as the
commmission 1t gets

Shri Ansar Harvanl: It s only
information as to what commssion 1t
13 gettmg If we get 1t directly from
the mines, we will not have to pay
commission

Mr. Speaker. All that may be all
right Hon Members must have been
more careful Let them bring an
amendment and scrap the State Trad-

ing Corporation 1if they are not satis-
fAed

Some Hon. Members: No, no

Mr, Speaker: There are differences
of opinion I am not gomg to allow
quéstions relating to such minute
ditails.

Oral Answers 486

SN Vilya Olmrin Shelila: May I
know wheit 15 the specific
beesuse of which the Barsua mines
could not be ready 1n time to supply
won ore to the Rourkela Steel plant’

Sardar Swaran Bingh: Delay in the

necessary equpment being erected in
time

Shri Surendranath Dwivedy: May
I know when the Barsua mine would
be ready”®

Sardar Swaran Singh: It 1s expect-
ed that i1t will be ready withm a few
months may be by March or Apnl,
or even a little earlier in 1860

Shri T. B. Vittal Rao: The hon
Mimaster said that the equipment 1s
already there Where 1s the delay 1n
installing the equipment?

Sardar Swaran Singh. When did I
say that the equipment 1s there” Even
1if the equipment 1s there, 1t takes
time for their installation The hon
Member 1s familiar with development
of mines and the work that 1s
required There are the civil works,
there 15 the ore-handling plant A
number of things have to be under-
taken As mdicated earlier, the total
cost 1s Rs 65 crores It 1s not put-
ting a ladder or somethung

Biturcation of Bembay State

Sardar Igbal Singh:
Shri Ajit Singh Sarhadi:
Shri Shree Narayan Das:
Shr1 Prakash Vir Shastri
Shri Harish Chandra
Mathur:

Shri 8. M. Banerjee:
*80. { Shri Panigrahi:

Shri Assar:

Shri Vajpayee

Pandit D, N. Tiwary:
Shri P. C. Borooah:
Shri Bibhutl Mishra-
Shri Sepakar

ll)r. Ram Subhag Singh:

(Bhrl Ram Krishan Gupta:

Shri Achar:

Will the Minister of Home Affatrs
bep!undhlﬁertothemmt
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of the Prime Minister made on the
11th September, 1959, during prees
conference and state at what stage 1is
the question of bifurcating Bombay
State?

The Minister of Home Affairs (Shri
G. B. Pant): The matter has not yet
come before Government officially

Shri Ram Krishan Gupta: May I
know the time by which the final
decision i1n this regard will be taken
and separate Gujarat and Maha-
rashtra States will be formed?

Mr, Speaker: The matter has not
yet come before the Government at
all

Shri G. B, Pant: When the time 18
mature and opportune for it

Mr. Speaker: Next question
A number of hon. Members rose—

Shri Vajpayee: This 1s an important
question

Mr., Speaker. Hon Members are
aware of the constitutional procedure
They must make a move Then 1t
will come to the Government here
They will take a decision The hon
Minister has said that no such thing
hag come up to the Government

Shri M. L. Dwivedi: The hon Prime
Minister has made statements in this
connection on several occasions

Shri Nath Pal: May I bring to the
notice of the hon Home Minister that
there are authoritatively revealed
reports saying that the Bombay Gov-
ernment 18 gomg to introduce a Bill
regarding the bifurcation of this State
scheduled for this session and
secondly, that the Bombay Govern-
ment have already appointed two
committees for division of personnel
and assets of the State May I know
whether the hon. Minister would
make a statement regarding these
two, which are offical statements
from the Government of Bombay?

NOVEMBER 18, 1056

Oral Answers 438

Mr. Speaker: The hon. Member is
giving information. It is not a ques-
tion.

Shrl Nath Pal: This could not have
been done without the sanction of the
Home Minister

Mr. Speaker: Order, order. What
1s the object of this? The hon. Minis-
ter will see that a number of hon.
Members are interested m it. If he
has any more information to give, he
will gaive Otherwise, I will proceed
to the next question

Shri G. B. Pant: If questions are
put, I will answer them.

Shri Surendranath Dwivedy: This
15 the question whether on this matter
there was any discussion between the
Government of Bombay and the Gov-
ernment of India

Mr. Speaker: I wish to suggest this
There are a number of questions I
am not able to proceed with them
Hon Members seem to be very
anxious They will pass on chits con-
taining the supplementaries that they
want to ask I will pass them on to
the hon Mimster He will make a
stateme¢nt tomorrow

Shri M, L. Dwivedi: When the Home
Minister 1s prepared to answer, let us
put the supplemeniary questions

Mr. Speaker: All the supple-
mentaries will take away the whole
hour

Shri M. L, Dwivedi: Two or three
may be allowed

Shri Naushir Bharacha: I want to
have information on only one point.

Mr, Speaker: Will the hon, Minister
answer Bhri Nath Pai's question?

S8hri M, L, Dwivedi: 1 have one
supplementary. .
Shrl Q. B. Pant: Well, Shri Nath

Pal said that he had received authori-
tative information to the effect that
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the Bombay Government had taken
certain steps So, if he has received
authoritative information, 1t must be
correct.

fihri Khadilkar: What stage has
now been reached in the process of
the bifurcation of Bombay State?

Shri G. B. Pant: The Government
hag not yet taken up the matter

Shri Naushir Bharucha: May I know
whether the information given by the
preas, namely that a Bill to amend the
States Reorgamsation Act will be
introduced in Parlbament in mid-
December, is correct?

Shri G. B. Pant: The Government
has not taken any decision to that
effect yet

Shri B. C. Kamble. May I know
when the Govemment proposes to
take up this matter® Or, 1s Govern-
ment not proposing to take up this
matter at all?

Shri G. B. Pant: Government hopes
it will be able to take up this mattex
in due course

Y Ao ®To fyddy 37 wrasq #
qqT At wgRE 7 JroF FR AW
faq @, foma #§ avar o< s wEar
€1 |mrqzaR ot &1 v wAr ot
® q4qsq) &7 eqA § W af §, O
W WEY F I ¥ FZ ARA &7

wfttito wo q?y  ATFGAITT AT
ffr A5gTg, T|@ TRW FAR

Shri P. R, Patel: May I know
whether a nine-man committee was
appointed with the hon Home Minis-
ter as one of the members, and may
1 know what matter was considered
by this nine-man commttee?

Shri G. B. Pant: The nine-man
committee hag been studying the gques-
Hon of the reorganisation of the pre-
sent bilingual State in all its aspects
with the connected issues.
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Central Pay Commission

+
Shri Ram Krishan Gupta:
Sardar Igbal Singh:
Shri Ajit Bingh Sarhadi:
*81, .< Shri S. M. Banerjee:

Shri Panigrahi:
Shri 8. A. Mehdi:
{Bhﬂ Hem Raj:

Will the Minuster of Defence be
pleased to state

(a) whether Government have
appointed a special committee to con-
sider the applicability of the recom-
mendations of the Central Pay Com-
mission to combatants and enrolled
non-combatants in the armed forces,

{b) if so, whether the Commuttee
has submutted its report, and

(c) if so, the mam recommenda-
tions thereof?

The Minister of Defence (Shri
Krnishna Menon): (a) Yes, Sir

(b) and (¢) Do not arise, as the
orders appointing the Committee have
Just been 1ssued

Shri Ram Krishan Gupta: May I
know the details of the Central Pay
Commussion’s recommendations which
will affcct the armed forces?

Mr. Speaker: How can that ques-
tion be put here?

Shri Krishna Menon: None of the
recommendations will affect the
armed forces because the combatants
and enrolled non-combatants of the
defence services are outside the scope
of the Pay Commussion That 15 why
this committee has been appointed

Shri 8. M. Banerjee: Since the
answer to (a) i1s yes, may I know the
composition of this Commttee? Who
will be the Chairman of this Com-
mittee, and who are the members?

Shri Krishna Menon: The Comittee
will consist of the representatives
of the Minustry of Defence and the
Ministry of Finance (Defence), Army
Headquarters, Naval Headquarters
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and Ax The Chair-
man of the Committee will the Deputy
Minister of Defence, Shr1 Raghu-
ramaiah

Shri Ajit Singh Sarbadi: May I
just ask what 15 the position of the
thurd category in the armed forces,
hke ASC, EME, ordnances etc®

Sbri Krishna Menon: This will
apply to all enrolled non-combatants
and combatants 1n the defence services
This will apply to all those Govern-
ment employees 1n the Defence
Ministry who are not covered by the
Pay Commission

Shri S M. Banerjee: Since the reply
15 “Yes” and the Committee has been
appointed onily arter the subrmussion
of the Pay Commission's report,
should I take 1t that the Pay Commis-
sion's report has beun cunculated to
the Defence Minmistry and considered”

Shn Krishna Menon No, Sir While
1t 18 true that this Committec has bien
appointed only now, fo1 the last six
months or so there has been a study
group considering these matters [
am not 1n a position to say whethet
the Defince Ministry has fully con-
sidered the report of the Pay Com
mission That will be a matter for
this Commuttee

Shrm 8 M Banerjee 1 want to know
whether the present Committee will
only consider the wages o1 the work
ing conditions also of the armed forces
people?

Shri Krishna Menon The tirms of
refercnce of this Committee will be
to consider thc application of the
Jagannatha Das Commussion’s recom
mendations to combatants and enrol-
led non-combatants of the defence
services In making their recommon-
dations the Committee will be
required to take into account the his-
torical background of the present pay
structure and other conditions of
service of combatants and enrolled
non-combpatants of the defence
services, the peculiarities of service in
the urmed forces and the consequences
thereot and other relevant factors

NOVEMBER 15, 1960  Oral Answers ~2

In phase I of its work, tbe Com-
mittee will frame 11is recommendations
on the manner in which such of the
recommendations of the Pay Commus-
sion which have obvious and imme-
diate mmpact on combatants and
enrolled non-combatants of the defence
services should be applied to such
personnel In phase II the Com-
mittee will apply itself to those
recommendations of the Pay Commis-
sion which have an impact on the
defence services, but the adaptation
of which would require some further
examination because of the pecubar
features of the service of defence
service personnel

If, in addition to that, any other
new problems should arse, Govern-
ment will consider referrigg those
problems to this Commuttee

Shri D C Sharma* Has any time
lIimit been set for the submission of
the report by this Committee, and
may I know whether theirr recom-
mendations, whatever they be, will
have rctrospective effect?

Shr1 Krishna Menon No time limit
has been set up but the general idea
15 that thc¢ rccommendations should
h¢ capable of being i1mplemented
simultancously almost at the same
time as the application of the recom
mendations of the Pay Commission

Alloy and Tool Steel Plant

(Shr1 R C., Majhil:

Shri Ram Krishan Gupta:

Shri Subodh Hansda:

Shri 8§ M, Banerjee:

Shrl Tangamani-

Shn Panigrahi:

Shri D C Sharma.

*82 { Shri T. B. Viital Rao:

Shri Morarka:

Shri Pangarkar:

Shrl Subbiah Ambalam:

Shr Nagi Reddy:

Shrimati Parvathi
Krishnan:

Shri Warior:

Shri Khimji:

(Shri Ajit Singh Sarhadi:

Will the Minister of Sivdel, Mines
and Fuel be pleased to refer to the
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veply gven to Starred Question
No. 396 on the 13th August 1839 and
state,

(a) whether any decision has been
taken on the possibility of entrusting
the work of preparation of the
detailed project report for the pro-
posed Alloy and Tool Bteel Plant to
an Indmmn firm,

(b} if so, the details thereof,

(¢) when the report 1s expected to
be received from the firm, and

(d) the amount to be paid to the
firm for preparation of the project
report?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
and (b) Yes, 8Sir An Indian
(Private) Lamited firm of Consulting
Engineers has been selected for the
preparation of the detalled project
report as well as the subsequent
detailed designing of the plant

{c) By June 1860

(d) The firm 1s to be paid a total
of Rs 5960000 for the preparation of
the detailed project report as well as
for subsequent services as Consulting
Enginecrs

Shri R. C Majhn What 15 the pro-
poscd annual installed capacity of this
plant?

Sardar Swaran Singh Inttially
40,000 tons in 1ingots, with arrange-
ments that it should be capable of
expansion up to 80 000— maybe even
in the mtial stages

Shri R. C Majhi: May I know
where this project will be located?

Sardar Swaran Singh: A decision
will be taken after the rectuipt of the
detailed project report

Shri Tangamam: How long will it
take for this plant to be erected after
the project report 1s recsived In June
1860, any approximate idea?

Sardar Swaran Singh: It mght
take anywhere from 2§ to 3 yefirs—
30 to 38 months.
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Shri Baswppa: May I know whether
this Indian consultant was & member
of the committee constituted to
examine this project report and this
very member 18 now appointed as a
consultant?

Sardar Swaran Singh: 1 do not
know what the hon Member means
by a committee for examining the
project report The information that I
have given 1s that a detailed project
report 1s to be prepared So, there
could not be a committee to examine
the project report when the project
report itself 1s not there

Shri Basappa: I just wanted to
know whether one or two foreign
consultants were required to furnish
a project report for the very scheme,
and their 1eport was considered by a
committee and whether this present

Indian consultant was a member
thereof

Sardar Swaran Simgh: I think I
should give the information because
the question as framed perhaps 15 not
quite happy

The fact 1v that we were negotiat-
mmg the Government of India was
negotiating, with certain foreign firms
about th« pireparation of detailed pro-
Ject 1eports and service as consulting
enginects and ont of the proprietors
of the present firm was an expert
whom Government had co opted for
carrving on these negotiations, but in
the course of the ncgotiations it was
discovered that an Indian firm could
be encouraged, and we took a deci-
sion ultimately to entrust it to this
Indian firm

Shri Vidya Charan Shukla: Is this
Indian firm of consulting engineers
entrusted with the job of recommend-

ing a proper site for this special alloy
steel plant®

Sardar Swaran Singh. No The

firm will recommend one out of three
or four possible sites

Shri Tangamani- May I know whe-
ther it 1s a fact that the Planmng
Commussion have suggested a higher
capatity, and if so, the reaction of
the Ministry thereto?
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Sardar Swaran Singh: I  have
already said that in the anitial stages
it will be 40,000 tons & year, in terms
of ingots, with provision to rapidly
expand it to 80,000 tons a year. So
far as the future requirements are
concerned, they are still beng
examined, and it is qute lhkely that
the ultimate capacity may have to be
even higher Whether it will be at
the same plant or at a different place
is 8 separate issue

Pandit D. N Tiwary: May I know
whether Government have received
requests from the State Governments
to 1nstal this plant in their States, and
if so, from which States?

Sardar Swaran Singh: No, there 1s
no specific request, except the natural
desire that the project may be located
i this or that State, no request as
such has come, ¢xcept that the Mysore
Government have been writing for
some time that this could be located
at Bhadravat1i All these matters will
be carefully gone into, ufter the
detailed project report 15 prepared

Shrimati Reno Chakravartty: Our
experience 1n the past about our stecl
mills has been that whenever the
actual capacity has not been fixed
upon correctly, we have had difficul-
ties So, I would like to know whe-
ther this project report 1s going to
be worked out on the basis of the
capacity indicated by the hon Minis-
ter, or whether before the actual
work on the project report begins,
a final capacity beyond 80,000 tons
will also be considered

Sardar Swaran Singh: I am afraid
I have not been able to follow the
hon Member The information that
1 have given 1s that on those capa-
cities the project report will be pre-
pared

Shrimati Renu Chakravartty: So,
we are to take 1t that this project
report is going to be based only on
40,000 to 80,000 tons a year
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for expansion, and the lay-out and
the general services are organised in
such a way that it 13 capable of
expansion even further.

Electrolytic Manganese Dioxide

+
(Shri S. C. Samanta:
83, { Shri Snbodh Hansda:
( Shri R. C. Majhi:

Will the Minister of Sclentific Re-
seardhy and Cultural Affairs be
pleased to state

(a) whether it 1s a fact that an
improved method for manufacture of
electrolytic manganese dioxide has
been evolved at National Metallurgical
Laboratory, Jamshedpur,

(b) whether any attempt has been
madde to see whether manufacture on
a commercial basis by this method 15
practicable, and

(c) 1f so, the results thereof?

The Minister of Scicntific Research
and Cultural Affairs (Shri Humayan
Kabir): (a) and (b) Yes, Sir

(¢) The National Research Deve
lopment Corporation of Indim 1
taking necessary steps for its com-
mercial development

Shri S. C. Samanta* May I know
whether this material 15 1mported at
present and if so, how the price of
the mmported stuff would compare
with that to be produced here?

Shri Humayun Kabir: According to
figures available with me, 17 cwt were
imported 1n 1957, and 24 cwt in 1958
The average price of the imported
manganese dioxide, excluding natural
manganese dioxide ranges from
Rs 3500 to Rs 4500 per ton. We
expect that the estimated cost by our
process will be something like Rs 630
per ton

Shri 8. C. Samanta: May I know
whether all the raw materials are
available indigenously?

Shri Humayun Kabir: I would ask
for notice
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Small Blast Furnaces

+

(Shri 8. C. Samanta:
Shri Subodh Hansda:

Shri Panigrahi:

Shri N. R. Muniswamy:
*34. { Shri Tangamani:

Shrl K 8. Ramaswamy:
Shri Narasimhan:

Shri Aurobindo Ghosal:

| Shrl Rameshwar Tantia:
Will the Minister of Steel, Mines

and Fuel be pleased to refer to the

reply given to 8tarred Question

No 847 on the 27th August, 1959 and

state*

(a) whether small blast furnaces
and convertcrs have been established
on an experimental measure,

(b) 1t s0, where, and

(c¢) 1f not, what progress has been
made In the matter?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
Two furnaces for making iron and one
converter for making steel have been
permitted to be put up Proposals for
two other furnaces and 3 other con-
verters aie under consideration It 1s
the intention to peimit some more
furnaces and converters Towards
this end, out of the target for steel
mn the Third Plan, 1t 15 proposed to
set apart about 250,000 tons for manu-
facture in small units

(b) and (¢) The two furnaces for
manufacture of iron which have been
licensed and are already m operation
are 1 the States of Orissa and
Madras The converter—a hot-blast
cupola—is bemng put up m Bombay
Besides these, the National Metallur-
gical Labormtory has already put up
a low-shaft furnace where expern-
ments are beng carried out and a
small converter for making steel 1s
under construction

Shri 8. C, Samanta: May I know
whether any attempt will be made to
construct such blast furnaces by the
~mnde of the big blmst furnaces, that is,
in places nearabout the big blast
furnaces?

Oral Answers 498

Sardar Bwaran Bingh: I do not
think that that would be really econo-
mic, because s0 far as the economics
of an integrated steel plant 15 con-
cerned, the furnaces have to be of a
fairly large size The intention is that
these might be at places other than
those where the integrated steel plants
are located

Shri Narasimhan: Has the Madras
Government or any private party
from Madras offered to start furnaces
of this type in Salem, and 1f so, what
consideration are Government giving
to the same?

Sardar Swaran Singh: I have
already said that one such furnace 1s
already working in the State of
Madras

Shri Narasimhan. I am referring to
Salem

Sardar Swaran Singh. 1 would
require separate notice, to check that
up

Shri Narasimhan May [ know
whether the machinery for these types
of furnaces 15 going {o be manufac-
tured in Indwa, and if so, what
arrangements have been made for the
same”

Sardar Swaran Singh: Let us hope
so It 1s one of our objectives to be
able to manufacture our machinery
requircments in the country The
hon Member 15 aware that a heavy
machine-making plant and a forge and
a foundry are going to be installed
at Ranchu

Shri Tangamani: May I know the
present installed capacity of the blast
furnace which has been set up i
Madras, and the maximum capacity
of these blast furnaces according to
this plan?

Sardar Swaran Singh: I am speak-
ing from memory, when I say that it
1s about 15,000 tons a year And the
intention is not to encourege large
ones, because the development of iron
and steel is essentially in the public
sector As for these small ones, they
are intended particularly to meet the
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{beal requirements and to utilise ores
which are away from the main coal-
iron-ore belt, 1t 1s there that these
smaller furnaces are emncouraged

Shri Sarendramath Dwivedy: May
1 know whether Government consider
1t proper to leave all the small fur.
naces to the private sector or whether
there 1s any proposal to start any of
these small furnaces in the public
sector?

Bardar Swaran Singh: At the
moment, 1f the expansion in the public
sector 15 visualised, 1t should be really
m the sphere of larger furnaces
rather than small ones, because the
economics of those 15 better

Shri N R. Muniswamy May I know
the total estimated cost of the fur
naces and converters that have been
established up till now, and of the
converiers to be established here-
after”

Sardar Swaran Singh. 1 am afraid
that would mean going into the
realms of the future which 1s not
quite cleai1 to me The number that
is going to be instalied hireafter will
depend upon the decision that 1s
taken, that 15 whether to start one,
two, three or four

So fa1 a. the cost or the expendi-
ture that has been incurred on the
two furnaces, onc in Madras and the
other 1n Orissa, which are both in the
private sector, 1» concerned, I think
they started with about Rs 50 lakhs
o1 so, but I think the actual expendi-
ture that has bieen mecurred is much
more, 1t i1s nearer Rs 1 crore than
Rs 50 lakhs

Shri Yajnilk: May I know whether
Government intend to promote any
industrial co-operative societies 1In
rural as well as urban areas to make
pig 1wron and steel at different places
in the country?

Sardar Swaran Singh: Government
would Nke to encourage co-operative
sodieties for any industnal venture
grd it 15 really the initiative that is

by any co-operative society

that will answer the guéstisn which
the hon Member has asked.

Shrl Narasimhan: In The times of
India dated the 14th September, under
a big headline about the low-shaft
furnace going into operation, this news
appeared

“Mr B Patnaik of the Kalinga
Industries Ltd told newsmen in
Calcutta the other day that 95
per cent of their next plant to
be set up at Salem in Madras
would be fabricated by Indian
engineers at Barbil”

Can Government throw any light on
1?7

Sardar Swaran Singh* Throw lLight
on what? The hon Member himself
15 already giving some information

Shri Narasimhan' I want to know
whether that 1s true, and whether
Government have been approached for
any permission for this

Sardar Swaran Singh. I had already
asked for notice If I had had this
information 1 would certainly have
Eiven 1t

Shr1 Panigrahi: May 1 know whe-
ther the hon Minister 1s aware that
at present the cost of production of
1ron in the blast furnace in Barbil 1in
Orissa 1s higher than that in the larger
steel plants, and 1if so, whether he 1s
aware that the small blast furnace 1s
not proving successful?

Sardar Swaran Singh* It will be
difficult for me to commit Govern-
ment to anv figure, but if the cost of
production 1n a smaller blast furnace
15 higher, that 1s not unexpected As
to what 1s the quantum of that excess,
I would not like to commt myself

Shri S. C. Samanta: Last time, we
were 1nformed that the construction
ard design of some blast furnades
would be taken up on an experimental
basis May I know whether ths
experfmental stage is passed and
Government have taken a deciston?
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Sandar Swaran Singh: Ves, I still
say that the construction and design-
ing of blast furnaces should be. under-
takey, We are not yet sufficiently
organised to undertake that work We
have started a nucleus of designs
organisation, but it 1s premature for

either in the public, or in the private
sector, would be designed by our own

i
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Sl D, C. Sharma: The Deva-
nagari Script reform 1s to concern all
the languages of India May I know
it the representatives of all the
national languages of India were
taken on this Committee” If not,
why not?

Dr K, L Shrimali: The whole
matter was placed before the Educa-
tion Ministers’ Conference I cannot
think of a more representative Con-
ference than that of Education Mims-
ters A decision was taken there and
finally 1t was approved by the

Cabinet
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Boot Plant at Harness and Saddlery
Factory, Kanpur

.1..

Shri S, M Banerjee:

Shri Ram Krishan Gupta:

Shri Ajit Singh Sarhadi:
*8 { Sardar Igqbal Bingh:

Shri P, C, Borooah:

Shri Osman All Khan:

Shri D C Sharma:

Will the Mimister of Defence be
pleased to refer to the reply given to
Starred Question No 1370 on the 1ith
September, 1859 and state the further
progress made towards establishment
of a boot plant in Harness and Sad-
dlery Factory, Kanpur?

The Deputy Minister of Defence
(Shri Raghuramaiah): Negotiations
have been carried out for the procure-
ment of Plant and machinery requred
for the Project and techmical experts
are now drawing up plans for produc-
tion,
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Shri S, M. Banerjee: In reply to
the previous question, the hon.
Deputy Minister said:

“l think all the difficulties are
got over and we hope to have this
as s00n as posuble”
May I know whether we are going
ta have this Boot Plant at the H and
8 Factory, Kanpur, in the year 1959
O even early 1960°

Shri Raghuramalah: 1859 1s almost
coming to an end I hope 1t will be
n 1960

Shri S, M, Banerjee: As regards the
employment potential, last time the
hon Deputy Minster smid that he
hag no fgures I want to know what
Will be the employment potential
when we have this Plant 1n that
factory

Shri Raghuramaish: Apart from
those who will get increased employ-
Ment 1n the tanning and other sections,
on the machinery to be set up, we
uUnderstand there will be provision
for employment of about 100 persons

Fallures in Secondary Publie
Examinations

[‘slu-l P.C Bomu.h
Shri M L Dwivedi:
Pandit D, N, Tiwary:
Shri Prakash Vir Shastri:
Shri Harish Chandra
*87.{ Mathur:
Shri Ram Krishan Gupta:
Shri Ajit Singh Sarhadi:
Sardar Igbal Singh:
Shri Sarju Pandey:
Shri 8§ A Mehdi:

{ Shri Hem Barua:

Will the Minister of Education be
Pleased to state:

(a) whether 1t 1s a fact that the
Secretaries of the Secondary Educa-
ti6n Boards from various party of
the country met in New Delhi recent-
1¥ to discuss the large number of
fajlures in Secondary Public Exami-
nations; and

(b) if so, the broad nature of the
discuggions and the decisions, if any,
arrived at?
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The Ministey of Education (Dr.
K. L. Shrimall): (a) Yes, Sir

(b) A copy of the resolutions
adopted by the Conference on this
subject is laid on the Table of the
Sabha [See Appendix I, annexure
No 36]

Shri P, C Borooah: In view of the
high rate of failures in the Secondary
Public Examinations, have Govern-
ment in view the introduction of
weekly examinations 1n place of
annual examinations, and declaration
of promotiong on the results of such
examinations?

Dr K, L, Shrimall: Thigs Confer-
ence had made some suggestions, and
the resolutions which were adopted
by this Conference indicate the gene-
ral lines on which the subject 1s
going to be tackled

Shri P C. Borooah: Since science
and technology are going to play the
most important part in the develop-
ment of our country and the same
cannot be achieved without mathe-
matics, do Government propose to
make mathematics s major and com-
pulsory subject in all classes upto the
topmost classes of the Secondary
Schools?

Dr K. L Shrimall; Ag far as I
know, mn most of the States, mathe-
matics 1g already a compulsory sub-
ject As regards the teaching mathe-
matics, the hon Member will look into
the recommendations which have been
made by the Conference, he will see
that the Conference had also empha-
sised the importance of improving the
methods of teaching of mathematics

st ®o w10 fgadt TH aF ¥
R A rad 32 v smafas olam
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WMo ¥To Wlo sitaeh FA™y
% @ g 7w § wife wewr
wRg amwy § fw ag s Wy oY '
mAdcy wava & dar ¢ 1 dww
Wl HIY 9T T AT XY AT A A
¢ W o xfear wifes o ARl
gk wfea fear omr g o
TIEY ¥ TH AR A aqae s e
W
Pandit D N, Tiwari. In the state-
ment. resolution No I (b) speaks of

“Holding a iwo-level examina-
tion, one for those candidates for
whom such an examination will
be terminal and the other for
those Wwho proceed to Thigher
studies”

May I know whether the courses will
be the same or different?

pr. K L, Shrimali. This 13 a
matier of detail It 15 a general
recommendation which the State
Governments ultimately will have to
examine

Shri Ajit Singh Sarhadi: May I ask
1f any directive 15 going to be 1ssued
by the Central Government to the
State Governmentg about the recom-
mendations and resolutions of the
Conference?

Dr K L Shrimall: We do not
1ssue directives, we make requests
WMo Tt gy Fog : ot ol oft
7 we i s ewrw & 97 S o7 dr
e W & 1 7 wmwT wigan g e
fas TETEI A q® wATeq % farew o
wfe WOF & §aT Gy §, @Y
gfadd ez dar &, 7@ w N wHEO
a4 e

WMo Wlo Wlo syt  a@T
gara faeger o ey O A8
wife agr wr ot qefafge &t ¢
gy ¥t @dr fredard A ¢, Sl
Fg 7wy ¥ wgr T el 7
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Shri Tangamani. The Conference
has noted that there 1s poor attain-
ment 1n mathematics, and has asked
the Board of Secondary Education to
Investigate 1t In view of this, may
1 know whether any time-hmut 1s
fixed for the Board to submut the
results of ity 1nvestigation?

Dr K L, Shrimall. No, Sir, No
time limit has been fixed

Shri Harish Chandra Mathur. May
1 know whether 1t 1s a fact that 1n
certain States, the percentage of
failure was as high as 707 Is 1t not a
fact that the pointed attention of the
hon Minster was drawn to the cause
of the lkely failures much earher
than this conference met? May I
know whether any steps were taken
at that time?

Dr K, L Shrimall; As far as I am
aware, in 1858.59, the average per-
centage was 52 1 and the percentages
of different examiming bodies ranged
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from 406 to 67:2 per cent It is true
mtmmmmmmm
attention about one particular State
and we had taken 1t up with
Stafe Government

Shri Harish Chandra Mathar: Is it
not a fact that in that very partieular
State about which I drew the atten-
tion of the hon Member, the percen-
tage of failure is as high as 65 or 707

Dr, K L, Shrimali: May be, Sir

Welfare of Government
Employees’ Familios

g8, {Shﬂ Vldrnree-
Shri B C Mullick:

Will the Minister of Home Affairs
be pleased to state

(a) whether the Union Home Minis-
try has 1ssued a circular to its em-
ployees warning them against any
failure to look after the proper main-
tenance of their families

(b) whethe1 thig circular states that
departmoental action will be taken
dgainst any Government servant who
ncglects his wife and famuily,

(c) if so, the circumstances or facts
which suggested recourse {o the
above steps, angd

(d) the reponse to these Instruc-
tions?

The Minister of State In the Minls-
try of Home Affairs (Shr: Datar): (a)
to (c) Yes A copy of the relevant
order 15 laid on the Table of the

House [See Appendix 1 annexure
No 371

(d) This Mimistiy has no informa-
tion

Shrn Vajpayee: May I know the
number of complants against Govern-
ment servants for failure to look after
their farmilies and whether the Gov-
ernment had tried to ascertain the
causes for this failure?

Shri Datar: Certain instances had
come to the notice of the Government
that the family and wife were being
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neglected. Therefores, Government
considered it advisable to examine the
whole question and wssue thig Office
Memorandum,

Shri Vajpayee: In view of the fact
that women enjoy equal rights with
men and 1t )3 open for them to go
to a court of law if they are badly
treated, may I know why the Govern-
ment thought it proper to interfere
m a sphere which 1s strictly personal
and private?

Shrl Datar: This Memorandum has
pointed out that in such cases, the
Government servants would be
acting in a manner unbecoming of a
Government servant If necessary,
Government thought, some rules
should be made and therefore, this
permussive rule has been made

Shri Nath Pai: Is it not a fact that
the alleged neglect of families by
Government employees 1s the result,
not so much of callousness on their
part but, of inadequate pay, poor
Lving conditions and poor amemties
given by the Ministry?

Shri Datar: No, Sir

Shri Vidya Charan Shukia: What is
the standard by which the Govern-
ment 13 going to judge whether a
Government servant has acted 1n an
unbecoming manner? Is 1t not a
fact that this mught be used to harass
and arbitrarily punish the Govern-
ment servant by a superior officer?

Shri Datar: In such cases the usual
procedure will be followed and it will
not involve any harassment of persons
who have not acteq improperly

Shri C K. Bhattarcharya: May I
know whether the Government
recognise any obligation on the pard
of the Government servants fo
support their parents?

Shri Datar: That 15 a larger ques-
tion but here we are considering the
Question of wife and family—depen-
acent members

Shri C K, Bhattacharya: Is it the
~opinion of the Government that
parents are not dependent on their
s0ns?

251(A1) LSD~—2
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Shri Datar: May I point out to the
hon. Member that there 15 a legal
obligation and there i1s a moral obli-
gation® In this case it 1s a legal obll-
gation—not to neglect the famuly and
one's wife BSo far as parents are
concerned, under the ordinary law of
the land, 1t 15 a moral duty, except
when, there 18 some property

Shri C, K Bhattacharya; In our
law ag it 15, wall he kindly enlighten
us whether there is a legal obligation
to support one's parents?

Shri Datar: I did not follow .
(Interruptions )

Mr. Bpeaker: He only wants to
know if 1t has been made obligatory
in the recent legislation enacted tha$
a son should mamntain his parents

who are not able to maintain them-
selves

Shri Datar: He knows the recent

ll:w and I need not expatiate on the
w

Mr Speaker: Very well Hon
Members will look into the law

foeelt weamew wWw

*ze. do gro ATe faardt ar
fory oot qg wad @ w7 T e

(w) = foeft worcs aw 4
qg 5y %7 § fis safew s wefoe
foen & & & faq qw gTmg-
erefr sy ok @19 , WX

(@) afc @, & ™ vew 7
g ¥t ¥ sfafwr g  ?

The Minister of Education (Dr
K, L. Shrimall): (a) Yes, Sir,

(b) The matter 1s under considera-
tion

Pandit D, N Tiwarl: If any com-
mittee 1s formed what will be its
position and functions? May I know
whether any decsion will be taken
about that?
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Dr, K. L. Shrimali: The Delhl
Teachers’ Association has suggested
that the Government should constitute
a consultative  commitiee which
would advise the Dellu Admunistration
both in the field of primary and
secondary  education. Since the
matter is still under the considera-
tion of the Government, I could not
say what its functions will be or how
it will function.

Pandit D, N, Tiwari: What were
the circumstanceg that necessitated
the passing of this resolution from the
Teachers’ Association”

Dr. K, L Shrimali: This demand
was made.

“To give the teacher a proper
place in the educational set-up, it
is essential to remove excessive
control and interference in his
work from above An advisory
board of educationists 1s to be set
up to look after elementary and
secondary education n Delhi.
This advisory board should consi-
der first all changes that have to
be effected 1n matters relating to
the pattern of education, transfer
of schools or teachers, admission
problems, etc.”

st s wwedt  SE fn oal
g B waw & T forar asmrs
wirm 7 foefy & mw ofrrg & grr
&g =l far seamn & faust #y
fasdt & faaw a9 ar g107 954
qT slcaea sar feur § 9 s 77 79
Ty A% & fyawi 37 ow wdary
geqr & A L5 WA § aAT TR
93 @ & N w1 3¢ vhaw ww W
i @ o afz @ & A ww wr
wifem § ®IX Fir v70< FEH gaA
qe e s efi g ?
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Shrl Radha Raman: In view of the
earlier announcement of the Ministry
of Education that in Delhi education
has suffered considerably in recens
years, may I know whethér ihe
appointment of a consultative or
advisory committee ag suggested by
the Dellu Teachers’ Association was
not a good step and whether any early
action in the matter is contemplated
by the Government?

Dr, K L Shrimali: The hon.
Member is aware that there is already
an advisory committee presided over
by the Home Minister and it advises
the Government on problems of
education, The question to be
examined is whether it 1s necessary to
have an additional committee and
whether those functions are not being
discharged by this advisory committee
already 1in  existence. After this
examination we would be able to take
a final decision and 1t may not take
too long

Decline in the Value of Indiam
Currency

.f
Shri L. Achaw Singh:
90 Shri Panigrahi:
Shri M, B, Thakore:
Dr Ram Subhag Singh:

Will the Minister of Finance be
pleased to state whether 1t 15 a fact
that the internal value of the Indian
Currency has declined by 29 per cent
as stated by the Reserve Bank
Governor in his address to the insti-
tute of Bankers?

The Minister of Finance (Shrl
Morarjli Desai); Yes, measured on
the basis of general index of wiole-
sale prices, the internal value of the
rupee has declined by 28 per cent
since 1947-48,

S8hri L. Achaw Singh: May I know
whether there has been any demand
for devaluing the Indian rupee from
any quarter?

Shri Moraji Desai: There may be
some demand from some unthinking
quarters,
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Shel Bimal Ghose: May I know
whether this decline in the value of
the currency has adversely affected
gur exports and if so whether any
remedial measures are proposed to be
takent

Shrl Morar}l Desal: Some decline
i3 unavoidable in a rsing economy
but in this particular case our decline
Is not more than that i1 several
other countries; it 13 much less. I
may give some figures in this connee-
tion about the annual dechine in
terms of internal purchasing power
between 1948 and 1858 and the annual

rate of depreciation in the foreign
countries:
France 68 per cent
Japan &5 L
UK. 413 "
South Africa 39 "
Canada 25 =
USA, 18 N
West Germany 17 b
India 17 o

In a number of Latin American coun-
tries 1t amounts to from 13 to 38 per
cent. 8o, this rate 15 much better
than for the other currencies,

Shri Bimal Ghose: That wag not
the question,

Mr, Speaker: The hon, Member
only wants to know 1if any steps are
taken by the Government,

Shri Bimal Ghose: My question is
whether the hon Fiance Minister
feels that i1t has adversely affected
our exports.

Shri Morarji Desal: No, Sir, It
may affect just a lttle, In exports it
would affect a little, but compared
with other currencies also ours has
not gone down more; therefore, it
does not affect more

Bhrl Bimal Ghose: Does he mean
to say that it has not affected at all?

“Mr. Speaker: Not sufficiently for
the Government to interfere and take
action.

Written Answers sty

Shri C. D, Pande: May I know from
the hon, Finance Minister whether
during his recent visit to the S ates,
the United Kingdom and other places
he noticed any fall in the value of our
currency vis-a-vis dollar, sterling
and Bwiss franc?

Shri Morarjl Desai: No, Sir, May
I say to the other question also that
we are constantly keeping an eye on
this, but the best remedy for this is
more production all round and that
also we are trying to see,

Shri Ranga: Is it not a fact that
if Government goes on pumping more
and more currency into our circula-
tion inflation 1s bound to result?

Mr Speaker: That 15 normal,
Shri Raghunath Singh rose—

Mr, Speaker: The Question Hour
18 over

Shri Raghunath Singh: Sir, T would
like to put one important question.

Mr, Speaker: I am sorry, the Ques.
tion Hour 13 over

WRITTEN ANSWERS TO
QUESTIONS

Recommendations of the Election
Commission

91 " Shr1 Ajit Singh Sarhadi:
' {Shrl D C, Sharma:

Will the Minister of Law be
pleased to rcfer to the reply given to
Starred Question No 127 on the 5th
August, 1959 and state further pro-
gress since made in regard to imple-
mentation of the recommendationg of
the Election Commission?

The Deputy Minister of Law (Shri
Hajarnavis): The remamning import-
ant recommendations of the Election
Commission are still under the con-
sideration of Government. These re-
commendations require examination in
detail in consultation with the Election
Commission, other Depariments of
Government, State Governments, other
interests and political parties, ete
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before concrete proposals to imple-
ment them are finalized,

Nunmati (Ganhatl) Refinery

Shrimati Mafida Ahmed:
Shri Hem Barua:
Shri Pangarkar:
*52. { Shrimati Parvathi Krishnas:
Shri Nagl Reddy:
Shri Warlor:
LShﬂ D, C. Sharma:

Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Starred Question
No 425 on the 13th August, 1958 and
wiate:

(a) the progress made in the setting
up of a refinery at Nunmat: (Gauhat);

(b) whether technical designs for
the plant have since been received
from Rumarna;

(¢) whether any Ind ans were asso-
ciated in the preparation of the
designs;

(d) whether special and technical
assistance agreerwrt has since been
executed;

{e) if so, the details thereof;

(f) whether Rumanian Experts had
wisited the refinery site recently and
submtted a report; and

(g) 1f so, the details thereof?

The Minister of Mines and 01l (Shri
K. D. Malaviya): (a) A statement s
laid on the Table of the House. [See
Appendix I, annexure No 38]

(b) Yes, Sir,

(c) No, Sir.

(d) Yes, Bir,

(e) The Commercial Contract
closely follows the Inter-Governmen-

tal Agreement signed on the 20th
October, 1058,

(£) and (g). Rumanian Experts
visiteq the refinery site during
September|October, 1959 but were not
required to give a report.
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Central Indian Medicinal Plants
Organismation

*93. Shri D. C, Sharma: Will the
Minister of Bclentific Research and
Cultural Affairs be pleased to refey
to the reply given to Starred Question
No. 1121 on the 3rd September, 1058
and state the further progress since
made in the setting up of the Central
Indian Medicinal Plants Organisation?

The Minister of Scientific Research
and Cultural Affairs (Shri Homayus
Kabir): Steps have been taken for the
promotion of cultivation of selected
medicinal plants and also for the
recruitment of necessary staff, A
report on the progress made since
September, 1959 1s placed on the
Tab'e of the House, [See Appendix
I, annexure No, 39)

Democratic Reforms in the Andamase

Dr. Ram Subhag Singh:
Shri Kodiyan:
Shri N, R Muniswamy:
Shril Goray:
94 Shri A. K Gopalan:
Shri Kunhan:
Shri Amjad All:
l_shrl P. C. Borooah:
Will the Minister of Mome Affaivs
be pleased to state:

(a) whether 1t 15 a fact that a
delegation from the Andamans recent-
ly waited upon the Home Minister and
some other Government representa-
tives 1n connection with introducing
democratic reforms there; and

(b) if so, what were the main
demands of the delegation?

The Minister of Home Affalrs (Bhrl
G. B, Pant): (a) Yes.

(b) A statement 1s laid on the Table.
[See Appendix I, annexure No. 40].

Foreign Experts in Coaching Cricket
*95. Shri Kodiyan: Will the Minister
of Education be pleased to state:
(a) whether Government have any
proposal under consideration for ‘en-
gaging foreign experts to give expest
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waining and coaching in sports parti-
aularly Cricket to coaches in India,
end

(b) i so, the man details of the
proposal?

The Minister of Educatiom (Dr, K.
L. Shrimali): (a) Yes, Sir

(b) It 18 proposed to establish a
National Institute of Sports where
foreign coach Instructors will impart
training 1n almost all games, except
Hockey, to Indian coaches and players

Compassionate Gratuity Fund

*88, Shri N, R. Muniswamy: Will the
Minister of Defence be pleased to
state:

(a) the total Compassionate Gratu-
My Fund set apart and awarded m
Defence Services in the years 1958
and 1988 uptodate;

(b) the basis on which this ex-
gratia award was made, and

(c) whether the scheme envisages
awards to dependants of officials who
died on or after June, 19537

The Minister of Defence (Shri
Krishna Menon): (a) A sum of Rs 4
lakhs was inutially provided for pay-
ment to the dependants of deceased
officers who died on or after the 1st
June 1953 but before the 1st Apnl,
1058 In respect of deaths on or after
the 1st April 1858, the amount pro-
wided for dusbursement :n each finan-
cial year 18 Rs 1 lakh The un-
expended amount, out of the provision
of Rs 1 lakh made each year, will
be carried forward to the next year
sabject to the stipulation that in no
case will the budget provision for any
one financial year exceed Rs 2 lakhs

The total amount awarded from
the Compassionate Gratuity Fund In
the calendar year 1958 was
Rs 131,800 The amount which has
been awarded during the ecalendar
yoar 1959 up-to-date 1s Rs 1 35,300

(b) The grants from the Fund are
made on the merits of each case

subject to certain limits and other re-
qurements prescribed by rules, by a
Board consisting of the Secoretary,
Ministry of Defense, the TFinancial
Adviser, Ministry of Finance (Defence)
and the Chairman of the Chiet of
Staff Commuattes, with the approval
of the Defence Mimister

(e) Yes

Neyveil Lignite Project

*%. Shri Narasimhan: Wil the
Mmister of Steel, Mines and Fuel be
pleased to state-

(a) how many bucket belt excava-
tors have been installed in the Neywel
Ligmte area so far,

(b) whether all of them are func-
tioning to expectation,

(c) whether any defect has beem
noticed in their functioning to esll-
mated capacity, and

(d) the rate and quantity of excava-
tory work that 1s being done by these
machines?

The Mimster of Steel, Mines aad
Fuel (Sardar Swaran Singh): (a) Twe,
each of 350 htre bucket capacity

(b) They are still on tmal runs

(c) These excavators have satisfac-
torily passed the tests in regard %o
capacity and performance No defecw
were noticed

(d) The rated capacity of these ex-
cavators 1s 920 cubic metres of solfi
overburden per hour, but during trial
runs the average turn-over has been
only about 200 cubic metres per hour
The reason for this 1s that the State
Government are yet to make satisfac
tory arrangements to firm up the
voltage of power supplied to the ex-
cavators Installation of boosters 1t in
progress Bemdes, expermmenit are
still 1n progress with regaid to the
best type of cutting teeth for the
bucket wheels to tackle the Cuddalore
sandstone
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Nilrie Acld Plant at Rourkela

8. Shri Kunhan:
Shri T. B. Vittal Rao,

Will the Mimster of Steel, Mines
dnd Fuel be pleased to state

(a) the progress made up-to-date
with regard to the construction of the
nitric acid and nitro-limestone plant
of the Fertiliser Factory at Rourkela
by the Sindri Fertihisers and Chemu
cals (Private) Ltd, and

(b) when 1t 1s likely to be com
pleted?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh), (a)
Orders for the mam plant and equip-
ment are being placed by Messrs
Sindrt  Fertilisers and  Chemicals
Private Ltd About 60 per cent of
the site formation work, which 1s the
responsibility of the Hindustan Steel
Ltd has been completed

(b) The plant 18 expected to be
tully erected by November, 1961 and
to be commussiondcd 1n early 1862

Calclum Carbhide

*99 Shri Subbiah Ambalam Wili
the Minuter of Scientific Research
and Cultural Affairs b¢ pleased to
state

(a) whether as a result of investi-
gations and research conducted at the
Central Electro-Chemical Research
Institute, Karaikudi, there are bright
prospects for setting up a caluum
carbide industry 1n Madras State

(b) whether the new process deve
loped at Karaikud: Institute has made
1% possible to produce ‘A’ grade car-
bide 1n the country and

(e) the annual requremeni and the
current praduction of ealcium carbide

in our country?”
The Minister of Belentific Research
and Oultural Affairs (Shri Humaynn

Kabir): (a) and (b) Experimental
furnace trials carried out at the Cen-
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tral Electro-Chemical Research Insti
tute have yielded calcium carlude
which on testing was found to satisfy
ISI Specifications for ‘A’ grade pro-
duct Further investigations are in
progress to establish the results fully

{c) In 1858-58, the production and
consumption of calcium carbide in the
country was 3787 and 13097 tons, res-
pectively

EBxpert Committee on Consumption of
Bteel

Shri Nagi Reddy,

Shrimati Parvathl Krishnam:
*100. { Shri Warior:

Shri Ram Krishan Gupta-

Shrl Ajit Singh Sarhadi.

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to refer to the reply given to Un-
starred Question No 727 on the 13th
August, 1859 and state

(a) whether the Expert Committee
appointed to suivey our capacity to
absorb the 4-5 million tons of Snished
stec] to be produced by 18960 61 has
completed itz work

(b) if so, whether Government have
received its report, and

(¢) the details thereof?

The Minister of Scientlfic Research
and Cultural Affairs (Shri Humayun
Eabir) (a) Not yet, Sir

(b) and (¢) Do not arse

Protected Monuments

"101 Shri 8 A. Mehdi
Shri Muhammed Elias

Will the Minister of Sclentific Re-
search and Cultural Affaire be pleased
to state

(a) whether Government have
decided to reduce the number of his-
torical protected monuments to about

8,000,
(b) 1f so, the reasons therefor;
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{c) whether the balance will be
given to States and local bodies for
girotection; and

(d) what will be the total number
of such monuments 1n each State?

The Minister of Scleniific Research
and Cultural Affairs (S8hri Humayun
Kabir): (a) to (d) Item 67 of hst I—
Union List (Seventh Schedule) of the
Constitution of India lays down that
Ancient and Historical monuments of
national importance are the responsi-
bibty of the Umon Department of
Archaeology Accordingly, the Stand-
ing Committee of the Central Board
of Archaeology has been asked to
examine the list of existing monu-
ments to find out if 1t contains monu-
ments which are of local importance
or otherwise devoid of outstanding
national importance so that they may
be dropped from the Central List In
case of all such monuments, the res-
pective States will be requested to
take suitable measures for their pro-
per preservation The list has not
been finalised yet

Indian School of Mines and Applied
Geology, Dhanbad

*102 Shri Supakar: Will the Mins-
ter of Scientific Research and Cultural
Affairs be pleased to refer to the
reply given to Starred Question
No 135 on the 5th August, 1959 and
state what further steps have so far
been taken to remove any shortage of
staff and equipment in the Indian
School of Mines and Applied Geology,
Dhanbad, especially in the branches of
Applied Geophysics and Petroleum
Yechnology®

The Minister of Scientific Research
and Cultural Affairs (Shri Homayus
Kabir): A statement giving the re-
quired information 1+ placed on the
Table of the House

STATEMENT

Following further steps have been
taken to remove shortage of staff and

equpment in Indian School of Mines
and Applied Geology, Dhanbad:—

(1) An Indian specialist m Oil
Refiming Practice has been appointed
as Benior Lecturer in the Petroleum
Technology Department

(2) Services of two officers of Qi
and Natural Gas Commission have
been secured for short period

(3) Services of an officer of Assam
Q11 Company have been secured for
delivering a series of lectures on
Petroleum Geology and Drnllng,

(4) Part-time Lecturers and Instruc-
tors have been appointed to meet the
shortage of staff in the Departmenis
of Coal and Metal Mining

(5) Candidature of a British expert
under the Colombo Plan for Pet-
roleum Technology has been accepted
and he 18 expected to join the School
in January, 1860 Another Brntish
expert for Metal Mining 1s also hkely
to jomn the School very soon under
the same programme

(6) Recruitment to thirteen teach-
ing posts in the School has been en-
trusted to the Union Public Service
Commussion

(7) Orders foi equipment worth
Rs 330 lakhs have been placed In
addition, equipment worth Rs 183
lakhs 18 expected under foreign ad
programmes

Tagore Centenary Celebrations
*103, Shri Radha Raman: Will the

Minister of Sclentific Research and
Cultural Affairs be pleased to state

(a) whether Government has finalis-
ed 1ts scheme for celebration of the
Tagore Centenary next year 1n India
and abroad,

(b) if so, what are the details
thereof,

(c) whether he held any meetings in
recent months 1n Delln and Calcutta
in this connection, and

(d) if so, with what results?
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The Minister of Sclentific Research
and Cultural Affairs (Shrl Homayun
Kabir): (a) and (b), Items for the
Centenary Celebrations in 1981 are in
various stages of preparation; chief
among them are publications of
Tagore's works, construction of
theatres in State Capitals, organiza-
tion of exhibition, dramatic perform-
ances and seminars in India and
abroad.

(e) and (d). Yes, Bir. The pre-
sent schemes were reviewed and
future plans were considered

Manufacture of One-ton Trucks

*104. Shri Rameshwar Tantia: Will
the Minister of Defence be pleased
4 state:

(a) whether 1t is a fact that Gov-
ernment have decided to manufacture
one-ton trucks in defence establish-
ments with or without any foreign
assistance and collaboration; and

(b) 1f so, the details of the decision®

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) and (b).
The matter 15 under consideration

Chinese in India

Shri Hem Barua:
*105. { Shrimati Mafida Ahmed:

Dr, Ram Subbag Singh:

Will the Minister of Home Affairs
ba pleased to state:

(a) whether Government have ins-
tituted any enquiry into the number
of Chinese 1n India; and

(b) if s0, how are they dispersed in
India and how many of them are
without valhid documents for stay In
India?

The Minister of Home Affairs (Shri
G. B. Pant): (a) and (b) A state-
ment showing State-wise the number
of Chinese Nationals registered in
India as on the 31st October, 1959, is
wid on the Table of the House [See
Appendix T, annexure No. 41.] In-

534

formation in respect of the latter part
of part (b) of the question is not
readily available.

Headquartiers of Hindustan Siead
Limited

Shri Panigrahi:
*106. { Shri Ajit Singh Sarhadi:
Shri J. B, 8. Bist:

Will the Minister of Steel, Mines
and Fuoel be pleased to refer to the
reply given to BStarred Question
No 543 on the 19th August, 1959 and
state:

(a) whether a final decision has
since been taken in locating the Head-
quarters of Hindustan Steel Ltd,
when 1t 15 chifted from Delhi; and

(b) 1t so, the place which has been
finally selected for this purpose?

The Minister of Steel, Mines and
Foel (Sardar Swaran Singh): (a) Yes,
8ir.

(b) Ranchi.

Clash between Assam Rifiemen and
Manipur Police
Shri Ram Krishan Gupta:
*107 Shri B C. Mullick:
(Shri L. Achaw Singh:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 382 on the
13th August, 1959 and state-

(a) whether the invest:gations into
the causes of clash between the Assam
Riflemen and the Manipur Police have
since been completed;

(b) 1if so, the result thereof; and

(¢) the nature of action taken
against the persons who were held
guilty?

The Minister of Home Affairs (Shrl
G. B, Pant): (a2) to (c). Yes. The
Commandant of the 4th Assam Rifles
Battalion has been transferred and the
displeasure of the Governor of Assam
has been conveyed to hum. It had
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already been decided that the Inspec-
tor General of Police should be trans-
ferred and action wzs taken accord-
ingly. The Court of Inquiry found a
Subedar Major and t{wo Jemadars of
the 4th Assam Rifles Baitalion res-
ponsible fiur the incident.  Orders
ed for the compulsory
Subedar Major and
for the initiation of disciplinary pro-
eeedings against the two Jemadars as
for the transfer from the Batta-
of 15 Assam Rifles personnel
volved in the Incident. In so far
the departmental proceedings
against the police personnel are con-
cerned, the report of the Inspector
General of Police is under exami-
nation.

]
g

€286

Grants to Educational Institutions

Will the Minuster of Education be
pleased to refer to the reply given to
Unstarred Question No. 2130 on the
8rd September, 1959 and state whether
any grant has been given to any Ins-
titution since the formation of the Ad-
visory Commuttee on giving financial
assistance to educational institutions
of higher learning of all-India im-
portance?

The Minister of Education (Dr K.
L. Bhrimall): No, Sir
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Theap Eailio Bets

110 Bhri 8, M, Banerjes:
*\ Sbri L. Achaw Bingh:

will the Minister of Defence be
plaased to state:

(a) whether Bharat Electronica (P)
Ltd. has decided to manufacture
cheap radio sets for public use; and

(b) it so, when production i Likely
to sfart?

Tpe Minister of Defence (Bhri
Krighna Menon): (a) No such decusion
has Yet been made

() Does not yet arise

Ml India Services Competitive
Examinations

Shri Vajpayee:

Shri Shree Narayan Das:
Shri Damani:

Shri Parulekar:

Wwill the Minister of Home Affaire
be pleased to state

(s) whether 1t 13 a fact that theire
1s a proposal to effect reduction in the
number of candidates offering them-
selves for the All-India Services com-
petitive examinations by debarming
trom the examination those whore
marks at the graduation test are
below a prescribed minimum,

*J11.
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(b) whether the advice of the
Union Public Bervice Commussion and
the Unuveraity -Grants Commussion has
been sought about this matter,

(c) 1f so, therr opinion 1n this
regard, and

(d) the decision taken by Govern-
ment?

The Minister of Home Affairs (Shri
G. B. Pant): (a) Proposal to restnct
admission to the All-India and Cen-
tral Services Competitive Examina-
tion to candidates who are at least II
Class degree holders has been exa-
muned

(b) Yes

(¢) The University Grants Commis
sion opened that in view of the lack
of umiforrty in the practice of classi-
fication of successful candidates in the
examinations of the Universities of
India it would be sufficient to lay
down that no candidate who had
obtamned less than 45 per cent marks
in the aggregate at the graduation test
will be admutted to the Examination

The Unmion Public Service Commus-
sion desired to have the views of the
State Governments and of the Mims
trmes concerned before tendering then
advice

(d) It has been decided to drop the
proposal for the present .

Premjum Rates of Life Insurance
Corporation
+112. Shri Ajit Bingh Sarhadi: Will
the Minister of Finance be pleased to
state

(a) whether reduction in the pre-
mium rates of Life Insurance Corpora
tlon m some foreign countries has in
any way increased the Insurance busi-
mess there and .

(b) other steps taken to augment
she business in those countres®

The Deputy Minister of Finance
(Shrimatl Tarkeshwari Sinha): (a)
Yes, Sir, but 1t would not be correct
to attribute this increase only to re-

duction in premum rates
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{b) (1) Better service to the policy-
holders by opemng offices at key cen-
tres 1n charge of experienced and
tramned personnel, decentralisation of
work and greater delegation of power
to local officers

(11) Rewision 1n Agents' Commission
rates with a view to bring them in
Ime with the Commission rates offered
by well established foreign and local
{nsurers

() Frequent wisits by Senlor
Executives from India in order to get
@ better appreciation of the local con-
Aitions and problems

Expansion of Artifirial Limb Ceatre,
Poona

113 ‘Shri Kurihan:
'\ Shri T. B. Vittal Rao:

Will the Minister of Defenca be
pleased to state*

(a) whether the Commandant In-
charge of the Artificial Limb Centre,
Poona has submitted any plans for the
expansion of the Centre,

{b) if so, the nature of decision
arrved at, and

(c) whether there 1s any proposal
to have a separate hospital for the
Centre?

The Deputy Minister of Defencs
(Sardar Majithia): (a) No, Sir

(b) Does not arise
{¢) No, Sir

There 1s, however, a proposal under
consideration to have a convalescent
#Wing for renewal and repair cases

Education of the Handicapped

»114. Shri Rawmeshwar Tantia: Will
¢he Minster of Education be pleased
yo state

(a) whether 1t 1z a fact that the
Council for the Education of the
glandicapped have decided to launch a
campaign for providing more facilitios
10 the handicapped; and
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(b) 12 59, what are the additional
tacilities proposed to be given in addi-
fion to the existing ones?

The Minister of Education (Dr.E. L.
Shrimall): (a) and (b). No, but on the
advice of the Couneil certain schemes
for providing facihties for the handi-
capped are being considered for inclu-
sion m the Thurd Plan.

Facilities for Backward Classes Stu-
dents in Delhi University

115 Shri D. C. Sharma:
* \ Shri Ram Krishan Gupta:

Wil the Minister of Bducation be
pleased to state-

(a) whether Delhi Umiversity has
finalised a scheme for giving better
educational facilities to the <tulents
of Backward Classes; and

(b) if so, what 18 1ts nature?

The Minister of Education (Dr.K.L.
Shrimali): (a) No, Sir

(b) Does not arise

Kerala Jenmikaram Payment (Aboli-
tion) Bill, 1957

Shri Ram Krishan Gupta:
*118. { Shri A. K. Gopalan:
Shri V, P. Nayar:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No 1801 on the
27th August, 1959 and state

(a) whether the Kerala Jenmikaram
Payment (Abolition) Bill, 1957 has
since been considered, and

(b) if »o, the nature of the decision
taken?”

The Minister of Home Affairs (Shri
@, B. Pant): (a) and (b) The matter
is rtall under consideration

Theatres

Shri Panigreahi:
Shri Ram KErishan Gupta:
Shri L. Achaw Singh:

*117.{ Shri D. C. Sharma:

Shri Surendranal
Dwivedy:
Shri Muhammed Elias:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to refer to the reply given to Starred
Question No 848 on the 37th August,
1959 and state:

(a) whether Government have
recerved plans for theatres from the
State Governments;

(b) 1f so, the details thereof;

(c) whether they #Dave examuned
them,

(d) if so, the result thereof; and

(e) the progress made in the execu-~
tion of the Scheme

The Minister of Scientific Research
and Cultoral Affairs (Shrl Humayun
Kabir): (a) and (b) Yes, Sir, Plans
have been received from the State
Governments of Andhra Pradesh,
Bombay, Jammu and Kashmir,
Madhya Pradesh, Onssa and Punjab

(c) and (d) Yes, Sir and the com-
ments of the Government of India
have been communicated to the States
concerned

(e) The States have been asked to
start the work and to intimate to the
Government of India the anticipated
expenditure during the current fin-
ancial year
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Delbi State Central Co-oparaiive
Stores

Shri 5. M. Banerjee:
*119, { Shri Bhakt Darshan:
shri Naval Prabhakar:

Will the Minister of Home Affaire
be pleased t{o refer to the answer
given to Starred Question No. 1372
on the 11th September, 1859 and state:

(a) whether investigation in regard
%o complaints of some 1rregularities in
the accounts of Delhi State Central
Co-operative Stores has since  been
completed; and

(b) 1f so, the results thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
The investigation is in progress

(b) Does not arise

Indian Oll Company Limited

Shri Ajlt Singh Sarhadi:
Shrimati Parvathi
Krishnan:

Shrl Warior:

Shri Nagl Reddy:

Shri D. C. Sharma:

Will the Minister of Steel, Minte
and Fuel be pleased to state

(a) whether the Indian 011 Com-
pany Ltd has prepared any detailed
proposals for the distmbution of petro-
leum products;

(b) if so, the nature of the pro-
posals; and

(¢) whether any co-operation and
co-ordination is envisaged between
Indian Oil Company Ltd and the

existing oil companies in the distribu-
sion of petroleum products?
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The Minister of Mines and Oll (Shri
K. D. Malaviya): (a) and (b). It wilt
take some time for the Indian Oil
Company Limuted to formulate their

. detailed proposals for the distribution

(1) distribution of the products
of the two Government refineries,
being constructed at Gauhati and
at Barauni;

(il) imports of deficit products;
and

(ili) supply of requirements of
Government Departments and
Undertakings.

(c) The existing O1l Companies al-
ready have product exchange and
such mutually advantageous arrange-
ments; the Indian Oil Company also
hopes to have such co-operation and
co-ordination with them

Capita] Punishment

#12]. Shri Rameshwar Tantia: Will
the Minster of Home Affairs be pleas-
ed to state:

{a) the number of death sentences
awarded in different States i 19537
1958 and 1959 (upto September), amd

(b) the number of persons actually
executed during the same period?

The Minister of Home Aftairs (Bhrt
G. B, Pant): (a) and (b). Information
18 being collected from the State Gov-
ernments, who are primarily concern-
ed with the subject-matter, and it will
be laid on the table of the House
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Polytechnics in Bombay

131, Shri Pangarkar: Will the Mims-
ter of Sclentific Research and Cultaral
Affairs be pleased to state:

(a) whether the Bombay Govern-
ment has sent any scheme for opening
of new polytechnies during 1959-60
and the remamning period of the
Becond Five Year Plan;

(b) 1t so, whether the scheme has
been approved, and

{c) the location of the institutes?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (a) The Government of
Bombay have sent schemes for the
sstablishment of one polytechme
under the State Five Year Plan and
two polytechnics under the Centrally
sponsored scheme,

(b) The schemes are under con-
sideration of the All India Counell tor
Technical Education

(¢) The Polytechnic under the State
Plan has been established at Dohad.
The locations of the polytechnics pro-
posed under the Cenirally sponsored
scheme have yet to be decided by the
Regional Comnuttee and the Govern-
ment of Bombay,

Excavations in Bombay

152, SBhrl Pangarkar: Will the
Minister of Sclentific Research and
Cultural Affairs be pleased to state:

(8) whether any excavations are
being carried out m Bombay State
during 1959-60, and

(b) 1t so, with what result?

The Deputy Minister of Sclentifie
Research and Cultural Affairs (Dr,
M. M. Das): (a) and (b) The exca-
vations at Lothal, Distriet Ahmeda-
bad, are to be carmed out during
1959-60 but have not started as yet

Protected Monuments of Aurangabad

133. Shrl Pangarkar: Will the
Minister of Scientific Kesearch and
Culiural Affairs be pleased to state

(a) the total mmount allotted for the
maintenance and special repairs of
each of the protected monuments in
Aurangabad district (Bombay State)
for the year 1959.-60, and

(b) whether the amount allotted In
the year 1958-59 for the above pur-
pose has been fully spent?

The Deputy Minister of Sclentifis
Research and Culiural Affairs (Dr.
M. M, Das): (a)—

X3

Ra
1 Ajanta Caves, Aurangabad 35,740
2 Ellors Caves, Aurangabad 43,930
3 w-hohhqbn, Auranga-

“"”

4 Aurangabad Caves,
5. Daultabad Fort, Aurangsbad 6,458

6. Pitalktrors Caves,
Aurangabad 4161

7. Tomb of Mal:ik  Ambar
st Khultabad 3,032

8 Tomb of Aumngsach
st Khultabad 158
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(b} Over two-thirds of the provi-
slon was utilized.

Primary and Secondary School
Teachers, Bombay

134, Shri Pangarkar: Will the
Minister of Eduoation be pleased to
state:

(a) whether the Bombay Govemrn-
ment have included in the Second
Five Year Plan a scheme for the re-
vision of salary scales of teachers of
primary and secondary schools of
local bodies m that State; and

(b) if so, the total amount given so
far by the Central Government to
the Government of Bombay for this
purpose?

The Minister of Education (Dr.
K. L. Shrimall): (a) Ycs, Sir.

(b) The State Plans do not give
information according to management
of schools The requred infor-
mation 1s, therefore, being collected
from the Btate Government.

Teachers of Affliated Colleges
in Bombay

135. Shri Pangarkar: Will the
Minister of Education be pleased to
state:

(a) whether the affihated colleges
in Bombay have received financial
help from the University Grants
Commussion for the improvement of
salary scales of teachers; and

(b) if so, the amount so far given
to these colleges?

The Minister of Education (Dr.
K. L, Shrimali): (a) Yes, Sir

(b) Rs 331,000 (upto 2nd Novem-
ber, 1859).

Arrest of Pakistani Courlers

Shri N. M. Deb:
184. { Shri Kodiyan:
Shri Warlor:

Will the Minister of Home Affairs
Ye pleased to refer to the reply gaven

to Starred Question No. 302 ax  the
13th August, 1959 and state:

(a) whether investigations by Gev-
ernment in regard to arrest of two
Pakistani couriers have been com-
pleted;

(b) the results of the investi-
gations; and »

(¢) whether any steps have been
taken against the arrested persons?

The Minister of Home Affairs (Shri
G. B. Pant): (a) to (c). We have
addressed the Government of Jammu
and Kashmir for the desired infor-
mation which will be placed on the
table of the House when received.

Leakage in Units constructed by
MES.

137 Shri Morarka: Will the Mims-
ter of Defence be pleased to state:

(a) whether 1t is a fact that nine
umits constructed by the Mihtary
Engineering Services in a certain naval
station for kecping naval stores during
the period 1951—54 were found leaking
in May, 1955 during rams as a result
of which an expenditure of Rs 70,959
was 1ncurred for thewr repairs; and

(b) whether the responsibility has
been fixed for tlus defective work?

The Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir. A
substantial portion of the expenditure
of Rs 70,959 was incurred on modi~
fications which were found necessary
in the light of experience and only &
small portion was spent on repairs.

(b) The matter 1s under scrutiny

Sale of Timber

138, Shri Morarka: Will the Minis-
ter of Defence be pleased to state:

(a) whether an auction sale for 2,500
cft of timber held on the 10th October,
1952 could not be completed due to
shortage 1n the quantity of timber;

(b) whether any enquiry has been
made by the Garrison Engineer re-
garding the shortage in guantity; and
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(c) if met, the remsons therefor’

The Minkster ¢f Defence (Shri

- Kristise Menon): {a) An auction sale

was held on the 10th October, 1952,

but was not completed. The reasons
therefor are being investigated

(b) and (c). The matter is under
mquiry.

State Bank of India Branches in Bihar

130, Sbri Anirudk Sinha: Will the
Miruster of Finance be pleased to
state the number of branches of the
State Bank of India opened in the
State of Bihar so far?

The Minister of Finance (Shril
Morarfi Desai): Since 1t was constitut-
ed on the 1st July, 1955, the State
Bank of India has opened 26 branches
in Bihar upto the 31st October, 1959

Branches of State Bank of India in
Jammu and Kashmir

140 Shri Inder J. Malhotra: Will
the Minister of Finance be pleased to
state:

(a) the number of branches of
State Bank of India opened in Jammu
and Kashmir State so far:; and

(b) whether Government have any
proposals to open any new branches
during 1959-607

The Minister of Finance (Shri
Morarji Desai): (a) The State Bank
of India has one branch each at
Jammu and Srinagar and also main-
tains a pay office at Guimarg for cer-
tain months in the year. These offices
were taken over from the Imperal
Bank on 1-7-1955 when the State
Bank of India was constituted.

(b) The branch expansion pro-
gramme of the State Bank does not
cover the State of Jammu and Kashmir
which is served by the Jammu and
.Kashmir Bank. The question of es-
-tablishing new branches of the State
‘Bank during 1939-80 does not, there-
fore, arise.

Hlegal Mint in Delhi

141, Shri Ramji Verma: Will the
Minuster of Home Affairs be pleased
to state*

(a) whether 1t 1 a fact that an ille-
gal mint has been unearthed by the
Delh1 Police at Serai Pipal Thala in
Alipur Police Station area; and

(b) how many persons have been
arrested in this connection?

The Minister of Home Affairs (Shri
G. B. Pant): (a) Yes.

(b) Two.

Medicinal Herbs

142, Shri Vidya Charan Shukla: Will
the Minster of Scientiic Research
and Cultural Affairs be pleased to
state:

(a) whether 1t 1s a fact that durung
their recent tour of the forest areas
of Bastar District in Madhya Pradesh,
Dr. Subramaniam of the Botancal
Survey of India and Shr1 A N Henry,
Chief Botanical Expert of the Govern-
ment of India, had come across cer-
tain herbs and plants which are hikely
to be found valuable m the Iabor-
atories for preparaiion of costly medi-
cines; and

(b) if so, whether any steps are
being taken to establish the utility
and proper exploitation of these herbs
and plants?

The Deputy Mimister of Scientifio
Research and Cultural Affairs (Dr M,
M Das): (a) and (b). Dr. K Subra-
maniam, Regional Botanist, Southern
Circle, Botanical Survey of India
and Shri A. Henry, Herbarium Assis-
tant in that Department, collected a
number of plants during their recent
tour of the forest areas of Bastar
State in Madhya Pradesh, under the
usual programme of exploration work.
Some plants of known medicinal
value were also collected but none of
the plants can be said to be of
medicinal value or significance,
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.. Tobaeco Cultivation i Faunjad

143, Bhri D. C. Sharma: Will the
Minister of Finanes be pleased %0
state:

(a) the total area brought wunder
tobacco cultivation in Punjab State
during 1938-59; and

(b) the income sccrued in excise
duty therefrom?

The Minister of Finance (Shri
Morarji Desai): (a) The total area
brought under tobacco cultivation in
Punjab State during 1958-59 was 5,018

acres. o |

(b) Since the scheme of tobacco
excise provides for retention of
tobacco without payment of duty for
five years, movement of tobacco in
bond from one State to another and
collection of duty from the licensee
who ultimately clears the goods for
home consumpt:on, it 13 not possible
to give the revenue derived from the
1958-59 crop However, the revenue
realised during 1858-58 in Punjab
S‘ate from tobacco cleared for home
consumption amounted to
Rs. 56,64,938.00

Contract System in MES,

144, Shri D. C. Sharma: Will the
Minister of Defence be pleased to re-
fer to the reply given to Unstarred
Question No, 203 on the 5th August
1959 and state:

(a) the nature of further steps that
are being taken to eliminate or min:-
mise contract system m MES ; and

(b) the value of work done through
contract system and depar‘men‘al
labour separately in 1958-60 in MES*

The Minister of Defence (Shri
Krishng Menon): (a) The matter is
still under consideration.

(b) Information will be collected
end laid on the Table of the Lok
Sabha, as early as possible, after the
end of the financial year 1959-80.
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Expenditure Tax

145, Shri D, €, Sharma: Will the
Minister of Finance be pleased »
state:

(a) the total number of assessons
registered during 1959-60 so far under
the Expenditure Tax Act; and

(b) the amount of tax levied during
the same period?

The Minister of Finance (Shal
Morarji Desal): (a) The number of
assessees registered upto 30-9-1989 ¥
7,767,

(b) The amount of tax levied from
1-4-1959 to 30-9-1959 is Rs. 21°12 lakhs.

Foreign Tour by Government Officlaly

148, Shri D. C. Sharma: Will the
Minister of Finance be pleased W
state:

(a) the total number of Govern-
ment officials who went out of Indi
during the year 19859 so far;

(b) the purpose for which they
went abroad;

(c) the to'al amount of expenditure
incurred on them; and

(d) the amount of foreign exchange
released?

The Minister of Finance (Shr
Morarji Desai): Requsite informatios
is being collected from the variowp
Ministries|Departments and will be
laid on the Table of the House whea
ready.

Wealth-tax Collections

147, Shri D. C. Sharma: Will tBe
Minister of Finance be pleased
state the total amount of wealth-tax
collected during 1859-60 so far?

The Minister of Finanee (Shri
Morarjli Desal): The total amount of -
Wealth-tax collected during 195040
upto 30-5-1039 l» Rs. 1,08,18,600.
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Teachers in Orissa

148. Shrl Panigrahi: Will the Minis-
ter of Education be pleased to refer to
the reply given to Unstarred Question
No 1831 on the 3lst August, 1958 and
state:

(a) the number of teachers and in-
specting officers who have been ap-
pointed in Omnssa during 1959-60 so
far;

(b) the number of quarters for
women teachers which have been com-
pleted during the same period,

(¢) the total number of teachers who
were allotted to Or ssa for appoint-
ment mn 1958-57, 1957-58 and 1858-39
under this scheme, and

(d) the total number of such
teachers who have been actually ap-
ponied from 1956-57 to 1958-59

The Minister of Education (Dr K
L. Shrimall); (a) and (b) The 1n-
formation has not so far been received
from the State Government

(¢) Since the scheme of Relief of
educated unemployment and expans-
1on of primary education was not
operation dur ng 1956-57 and 1957-58,
the question does not arse During
1958-59, 100D teachers were allotted
to Orissa Government

(d) The question does not anse for
the years 1958 to 1958 Information
in respect of 1858-59 13 still awated

lxplonamotlrm'()nho:isu

149 Shri Panigeahi: Will the Minis-
ter of Steel, Mines and Fuel be pleas-
ed to refer to the reply given to
Starred Question No 583 on the 19th
August, 1959 and state

(a) which portions of the Cuttack
destrict have been recommended by
the Expert Commttee for reservation
for State exploitation

(b) when did the Commuttee sub-
mit 1ts report;

(c) the t{otal acreage of iron ore-
bearing areas in Ormssa which the

251 (Ai) LSD—2

Commuttee recommended for reser-
vation for State exploitation, and

td) The estimated iron ore dep“ltn
in those areas?

The Minister of Mines and Oil (Shn
K. D Malaviya): (a) The Expert
Commuittee for Orssa recommended
that all the free area in the district
of Cuttack should be kept reserved
t1ll detailed investigations are carried
out

(b) The Committee submitted its
report on 11th April, 1958

(¢) Beudes the free available area
of Cuttack district and the free areas
of Mayurbhan) district containing
vanadiferous iron ores, the total acre-
age of iron ore-bearing areas recom-
mended for reservation in the three
blocks of Keonjhar and Sundergarh
districts 1s 16576 sq mules

(d) The total iron ore deposits
the three reserved blocks of Keonjhar
and Sundergarh districts have been
estimated at 509 rmmllion tons Pend-
ing demarcation of boundaries and
mnvestigation of the deposits and as-
gessment of the reserves m Mayurb-
hany and Cuttack districts, the esti-
mates of iron ore reserves of these
districts are not yet known

Protected Monuments in Orissa

150 Shri Panigrahi: Will the Min-
ister of Sclentific Research and Cul-
tural Affairs be pleased to state

(a) whether any allocation has been
made for the maintenance and repair
of Konarak Temple 1n Orisa in 1959-
60l

(b) whether any allocation has been
made 1n 19859-60 for repair and mamn-
tenance of other prote.ted monuments
in Orissa; and

(c) if so, the amounts sanctioned for
the purpose?

The Deputy Minister of Scientifie
Research and Cultural Affairs (Dr M
M. Das): (a) and (b) Yes, Sir.
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Rs
(c) (i) Konarak Temple 18,070
(1) Other monuments in
Orissa 54,267

Playgrounds in Orissa Educational
Institutions

151, Shri Panigrahi: Will the Minis-
ter of Education be pleased to state*

(a) whether the Orissa Government
have sent in the names of educational
institutions which have no playgrounds
or have inadequate facilities for the
purpose of Central aid;

(b) whether any aid has becn made
available to such institutions in Orissa
in 1959-60; and

(c¢) 1if so, the amount thereof?

The Minister of Education (Dr. K.
L, Shrimali): (a) No, Sir

(b) and (c) It has now been de-
cided to place lumpsum grants at the
disposal of the State Governments for
distribution among eligible educational
mstitutions for acquisition of play-
grounds A sum of Rs 24,000 has
been sanctioned 1n favour of the Orissa
State Government for this purpose

Scholarships for Studies Abroad

152. Shri Panigrahi: Will the Minis-
ter of Education be pleased to slate
the total number of students who were
awarded scholarships by the Govern-
ment of India for study abroad during
1958-59 and 1959-680 so far, State-
wise?

The Minister of Education (Dr K
L. Bhrimali): A statement 1s laid on
the Table of the Hou-e.

STA "EMINT
Swe 1958- 1939~ 10-
N 60 1a]
Assam (Naga Hll») I I
Andhra Pra lesh 1 i
U'ttar Pradesh 1 I
West Bengal T 1
ToTtAL 3 1 4
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Labour and Soclal Service Campe

Shri Panigrahi:
Shri Pangarkar:

Will the Minister of Education be
pleased to state*

153,

(a) the number of labour and social
service camps opened in the country
during 1959 so far for students and
the youth with the assistance of the
Central Government (State-wise);

(b) the expenditure incurred for
each State, and

(¢) which orgamisations conducted
these labour and social service camps?

The Minister of Education (Dr, K.
L Shrimali): (a) to (c) A stalement
15 laid on the Table of the House.
[See Appendix I, annexure No 42].

Taxes in Orissa State

154 Shri Panigrahi: Will the Minis-
ter of Finance bc pleased to state the
amount of money collected by the
Government of India by way of taxes
and other revenue measures 1n the
Orissa State during 1957-58 and 1958-
587

The Minister of Finance (Shri
Morarji Desai):

1957 58 1958-59

R« 3,03,95,000 Rs 3,73,40,000

The above does not include receipts
under various major heads 1n the
group “Civil Administration Currency
Mint, Civil works ete”, as these are
rece1pts not on account of any revenue
measures adop‘ed, but on account of
services rendered and supplies made

International Finance Corporation

155 Shri Panigrahi: Will the Min-
jster of Finance be pleased to slate
the number of investments that the
International Finance Corporation has
made m India so far?

The Minister of Finance (Shri.
Morarji Desal): The In‘ernational
Finance Corporation has so far agreed
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to mnvest up to $15 million in the
Republic Forge Company of Hydera-
bad and up to $0 85 mullion 1n the
Kirloskar Oi11 Engines Limited of
Poona

Orissa Mining Corporation

156. Shri Panigrahi: W11l the Minis-
ter of Steel, Mines and Fuel be
pleased to refer to the reply given to
Starred Question No 704 on the 22nd
August, 1959 and state

(a) the names of the areas in
Keonjhar, Dhenkanal, Kalahand,
Sundergarh and Mayurbhan) distiricts
m Orissa which have been prospected
by the Orissa Mining Corporation,

(b) the particular areas which the
Orissa, Mining Corporation has located
for exploitation,

(¢) the nature of ores contained in
those areas,

(d) whether the Orissa Mining Cor-
poration has applied for lease 1n
Tomka mining area in Sukinda since
its inception, and

(e) whether 1ts application was for-
warded to the Government of India
for consideration®

The Minister of Mines and 0il (Shri
K. D. Malaviya): (a) and (b) A state-
ment giving the information 1s laid
on the Table [See Appendix I,
annexure No 43]

(¢) All the deposits contain =aleable
grades of 1ron or manganese ore, as
the case may be

(d) Yes, Sir
(e) No, Sir

1961 Censas

Shn Ram Knshan Gupta.
Shri C. K. Bhattacharya:
157. < Shri Bibhutli Mishra:
| Shri Hem Raj:
{_ Shri Hem Barua:

Will the Minister of Home Affairy
be pleased to refer to the reply given

to Unstarred Question No 1049 on the
19th August, 1859 and .tate

(a) whether the Census Schedules
and the programme for 1961 Ccnsus
enumerdation have been discussed and
finalised, and

(b) 1if so, the details thereof?

The Minister in the Mimistry of
Home Affairs (Shri B N Datar): (a)
Yes

(b) The next Census will relate to
the sunrise of 1st March, 1961 The
actual enumeration will be done dur-
ing the 22 days 1e, 10th February to
3rd March, 1961 During the first 19
days the enumerator will visit every
household for enumeration and during
the next three davs he will make a
revisional round of the households to
check the completeness of his enumer-
ation and make any corrections for

births, deaths or unenumerated
visitors
At the 1861 Census  demographic,

economic and social data relating to
each individual will be collected.
Demographic data wnll relate to sex,
age, marital s‘atus, birth place and
migration, Economiec data will relate
to work done, industry in which work
1s done and actinity 1if not working;
Social and Cultural data will relate
to mnationahty, relicion, Scheduled
Caste and Scheduled Tribe, lhteracy
and education, mother tongue and
secondary language A special feature
of the next Census 1s that information
on houschold basis will be collected
relating to household cultivation and
houschold industry

Reform in System of Examination

Shri Ram Krishan Gupta
Shri M L Dwivedr’
158. { Pandit D N Tiwarvy’
Shri Harish Chandra
Mathur:

Will the Minuster of Education be
pleased to refer to the reply given to
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Unstarred Question No. 730 on the
18th August, 1950 and state:

(2) whether the Commuittee set up
by the University Grants Commission
40 examine the question of reform in
the system of examination in the
Indian universities has submitted its
final report;

(b) if =m0, the details thereof; and

(c) the nature of action taken s0
far to implement the recommendations
of the Committee?

The Minister of Education (Dr, K.
L Shrimali): (a) No, Sir

(b) and (¢) Do not arse

Minerals in Mohindergarh

159. Shri Ram Krishan Gupta: Will
the Minister of Steel, Mines and Fuel
be pleased to refer to the reply given
to Unstarred Question No, 456 on the
10th August, 1950 and state the nature
of steps taken or propoced to be taken
to exploit the muir ] quartz which
has been found in sufficient quantity
and suitable for commercial purposes
in District Mohindergarh?

The Minister of Mines and O11 (Shri
K D, Malaviya);: The State Govern-
ment 1s proposing to declare the area
contamning quartz as available for

grant to private parties for exploi-
tation

Bervice Co-operatives in Cantonments

rshri Ram Krishan Gupla:
1o« { Shrl Padam Dev:
| Shri D. C. Sharma:

Will the Minuster of Defence be
pleaced to refer to the reply given
to Starred Question No 1230 on the
8th September, 1950 and state-

(a) whether Government have
gince considered the proposal to en-
courage setting up of Bervice Co-
operatives in Cantonment areas; and

(b) if so, the result thereof?

The Minister of Defence (Shri
Erishns Menon): () and (b). It is
the policy of Government to encour-
age co-operatives. The proposal re-
ferred to 1n reply to Starred Question
No. 1230 on 3-9-1950 is still under
consideration.

Cost of Production of Steel

161, Shrl Ram Krishan Gupta: Will
the Minuster of Steel, Mines and Fuel
be pleased to refer to the reply given
to Unstarred Question No, 2101 on
the 3rd September, 1958 and state:

“(a) whether the revision of esti-
mates of likely cost of production of
steel 1n the three steel plants has
ainte been <ompleted; and

(b) 1if so, the details thereof?

The Minister of Steel, Mines and
Fael (Sardar Swaran Singh): (a)
Not yet Sar

(b) Does not arise.

Central Pool of Engineering
Specialists

Shri Ram Krishan Gupta:
162, { Shri D. C. Sharma:
Shrl Vidya Charan Shokla:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No 997 on the
81st August, 1959 and state the fur-
ther progress made so far in setting
up a central pool of engineering
specialists?

The Minister of Home Affairs (Shri
G B Pant): The scheme for the con-
stitution of a ceniral pool of En-
gineers 15 under active consideration
in consulation with the concerned
Ministries

Army Housing Project

168. {shrl Ram Krishan Gupta:
Dr. Ram Subhag Singh:

Will the Minister of Defence be
pleased to state:
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(a) the nature of progress made so
far in the completion of Rs. 75 lakhs
Army Housing Projects in Jammu
area; and

(b) the details thereof?

The Minister of Defence (Shri
Krishna Menon): (a) and (b). Pre-
sumably, the Hon’ble Member has in
mind project for provision of hutted
accommodation for troops at Kaluchak
in Jammu Area. This was administra-
tively approved on the 12th August,
1959, at an estimated cost of Rs. 7483
lakhs, The work on the project was
started in October, 1959.

Children’s Museum

[ Shri Ram Frishan Gupta:
\_ Shri D. C. Sharma:

Will the Minister of E.i: ation be
pleased to refer to the reply given to
Starreq Question No, 995 on the 3ist
August, 1959 and state:

(a) whether the Scheme for Child-
ren’s Museum in New Delhi has since
been finalised; and

164.

(b) if so, the details thereof?

The Minister of Education (Dr.
K. L. Shrimali): (a). No, Sir;

(b). Does not arise.

Wells in Orissa State

165. Shri B. C. Mullick: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of wells that have
been sanctioned wunder Centrally
sponsored schemes, during the years
1956-57 to 1959-60 so far for providing
water  facilities to the Scheduled
Castes in Orissa; and

(b) the amount of expenditure in-
volved therein?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a)
and (b). During the years 1956-57 to
1958-59, 159 wells were sanctioned at
a total cost of Rs. 2'40 lakhs for pro-
viding water facilities to Scheduled

e ————

Castes under the Centrally sponsored
schemes in Orissa, For 1959-60, a
sum of Rs. 0.80 lakhs is provided for
the construction of 53 wells.
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Late Duty Allowances to Government
Employees

167. Shri Ram Garib: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that a late
duty ailowance is permissible to Gov-
ernment servants who put in extra
hours of duty after completing the
normal hours of duty;

(b) if so, whether Government have
provided or propose to provide similar
concession for those who are called
upon to put in extra hours of work
in the morning before the commence-
ment of their normal hours of work;

(c) if not, what are the reasons for
not allowing a similar concession in
such cases; and

(d) what concessions are allowed in
cases where a person has to put in
extra hours of duty both in the morn-
ing and evening?

The Minister of Finance (Shri
Morarji Desai): (a). Yes, Sir. How-
ever, this allowance is restricted to
the non-gazetted and Class IV staff
working in the Secretariat and At-
tached Offices of the Government of
India and in the offices of Union
Public Service Commission, Supreme
Court of India, and the Election Com-
mission only.

(b). The Government have allowed
this concession in the case of those
who are called upon to put in extra
hours of work in the morning also.

(¢). Does not arise,

(d). The late duty allowance at the
following rates is allowed:—

Non- Class
gazetred IV
staff staff
Rs. Rs.
For cxceeding g9 hours
* of continuouvs duty . 1 075
For exceedirg 11 hours
of continuous duty . 2 100

For exceedirg 13 hours
continuous duty . 3 I1-25
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Photographs of Voters

168. Shri S. M. Banerjee:

'\ Shri Panigrahi:

Will the Minister of Law be pleased
to refer to the reply given to Starred
Question No. 828 on the 27th August,
1959 and state:

(a) whether all the voters in the
South West constituency in Calcutta
have been photographed in connection
with the coming bye-elections to Lok
Sabha;

(b) if not, by what date photographs
will be completed; and

(c) when this bye-election is likely
to be held?

The Deputy Minister of Law (Shri
R. M. Hajarnavis): (a) No, Sir. About
one-third of the voters in the Calcutta
South West Parliamentary constitu-
ency have so far been photographed.

(b) ‘'The work of taking photographs
and issuing identity cards to voters is’
expected to be completed by the mid-
dle of January, 1960.

(¢) The bye-election will be held
immediately thereafter, in February
or March, 1960.

Discharge of Personnel

169. Shri Vajpayee: Will the Minis-
ter of Defence be pleased to state:

(a) whether it is a fact that more
than three hundred people have been
discharged from 124 Inf Bn TA New

Delhi;
(b) if so, the reasons therefore;

(¢) whether Government have re-
ceived complaints of harassment and
maltreatment against the Commanding

Officer; and

(d) the action taken thereon, if

any?
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The Minister of Defence (Shri
Krishna Menon): (a) to (d). A state-
ment is given below:

STATEMENT

124 Inf Bn TA was raised in 1956.
Since its raising, 320 individuals have
been discharged from this unit. OQut of
this number, 269 were discharged on
compassionate grounds at their own
request. The reasons for the discharge
of the others are given below:

(i) Discharged bcmq un-
traceable | 35

(i) Discharged for not at-

. tending annual train-
ing : : : 4

(#7i) Discharged as unlikely

to become efficient sal- .
diers . . n 12

ToTtaL . . 51

2. Some complaints about maltreat-
ment and harassment have been re-

ceived and they are under investiga-
tion.
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Limestone in O.P.

(a) whether the quantity and
quality of the lumestone reserves im
Dehradun-Mussoorie area of Uttar
Pradesh have been assessed; and

(b) if so, the details thereof?

The Minister of Mines and Oll (Bhrd
K. D, Malaviya): (a) and (b). Yes,
Sir. 'I‘he.tomuon which is estimated
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The qualitative distribution of the
above reserve is as follows:

Quarrisble re-

s:rves in tons

up to 100 feet

distance along
dip

A. Average quality lime-
store in formatwn
(Shales  excluded)
CaO~ 45°77% Sppx.
MgO—4-95% 8ppx.

B. Limestore with CiO
50 tons 55%

C. Limestone with CsO
above 558, .

254,497,100
142,780,800
6,481,800

The figures of qualitative reserves
must be regarded as somewhat tenta-
tive as the qualitative zones are
mainly based on the data obtained at
the sampling points. Detailed informa-
tion is available in the following
Geological Survey of India publication,
copy of which is available in the
Library of Parliament:

“Bulleting of the Geological Sur-
vey of India Series A-Econo-
mic Geology—No. 16—High
grade  limestone deposits,
Dehra Dun-Mussoorie area,
Uttar Pradesh.”

LA.S, Cadre for Jammu and Kashmir

174. Shri Inder J. Malbotra: Will
the Minister of Home Affairs be pleas-
od to state:

(a) the number of LAS officers
for the Jammu and Kashmir State
who were recruited by the Unlon
Public BService Commission through
:dnwﬁmmm

1958 so far; and

(b) tha number of officers in the
same cadre who ware recruited at its
hadtial constitution?

. The Minjster of Home Affaire
(Shel G. B. Pant): (a) Nil

(b) 16.
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Higher Becondary Bchool Teachers in
Delhi

175. Bhri M. B, Thakore: Will the
Minister of Education be pleased t-
state:

(a) what grades are given to Higher
Se:mdm School teachers in Delhi;
an

(b) what is the highest grade and
on what qualifications is it given?

The Minister of Education (Dr.
K L. Shrimall): (a) and (b). The
various existing prescribed grades
(scales of pay) of teachers in Higher
Secondary schools (High and Middle
Departments) in Delhi are as follows:

Category of post Scale of pay
Rs.
1. Principal 350-25-500-EB-
30-590.

2. Post Graduate tea- 200-70-250 - 15~

chers of English, 25-EB-1 .
Mathematics g~ a-ﬂ, s'.mhu
tory,  Economics,  this are in-
Physics, C&uﬂ, tenc’ed only for
Gmha, -  those teachers
culevre, ’ who teach the
Classical & Indian  11th cltes,

lages, and

and

Hygiene.

3. Graduste  tmined  130-8-200-EB-
10-300.

fory,

Ph!'i‘ﬁ" Chemistry,

Geography, -

Classical & Indian

languages

logy & Hygicne,
De-
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2. Degree or diploma in Education,

3, About 3 years' cxpericnce of
administiauve chaigze of an
Intermediale College, or about
B years’ exp.orieace of ad-
mumstrative charge of a High
school;

Or

Avnut 8 years' teaching ex-
perience in a recognised High
School;

Or

About 3 years' experience of
educational aminstration
with about 2 yems' teaching
experience in High or Higher
Becondary school or in
Teachers' Tramning Institute;

Or

About 5 years’ teaching ex-
perience 1in a recognised
Higher Secondary school or
at an Instituie for traiming of

teachers

Ald to Educationa] Institutions for
the Deaf and Dumb

176. Shri Warior; Will the Minister
of Educatlon be pleased to state:

(a) whether the Government have
any scheme to give aid to the edu-
oational Institutions for the Deaf and
Dumb in the States;

(b) whether any aid has been given
during the current financial year to
such institutions in Kerala State; and

(¢) it so, details thereof?

of Edmcation (Dr.

" The Minister
(a) Yes, Sir.

K. L. Shrimali):
(b) No, Sir.
(s) Doss not arise.

NOVEMBER 18, 1950 Written Answers 5

Engineering College at Trichwr
Shri Warior:
157, { Shri T. B. Vittal Rao:
Shri Kodiyan:

Will the Minister of Scientific Re-
séarch and Cultaral Affairs be pleased
to state:

{(a) whether Government have re-
ceived any representation from the
Stale Government of Kerala to ex-
pedite the supply of equipment for the
Engineering College, Trichur; and

{b) if so, what steps have been
taken thereon?

The Depuly Minister of Scientifie
Research and Cultural Affairs (Dr.
M. M. Das): (a) No, Bir.

{(b) Does not arise.

Lignite Deposits in Trichy

178, J ShriN. R, Muniswamy:
| Shri K S. Ramiswamy:

Wil the Minister of Steel, Mines
and Fuel be plcased to state:

(a) whether the existence of a dark
black subsiance while exploring under-
ground wate1 resources for installing
tube-wclls for which boring was made
in Jayarkondam, an Trichy District,
Madras State, which was beheved to be
lignite has been brought to the notice
of the Government; and

(b) if so, what steps have been taken
to examine this substance?

The Minister of Mines and Oll (Shrl
K, D. Malaviya): (a) It is reported
by the State Government that g crust
of lignite was met within a bore hole
put down for a drinking water well
at Javankondacholapuram at a depth
of 299 fect from ground level and this
formation continued for a further
d-nth of 168 fret B8 inches, i.e, upto
815 fcet 6 inches.

{b) The State Government has
stated that the Collector of Tiruchi-
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rapalli has been asked to send the
sample collected from the bore-hole
to the Neyveli Lignite Corporation
for analysis.

Lignite D2posits in Madras

Shrimati Parvathi Krishnan:
179.{ Shri Nagi Reddy:
Shri Warior:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether during gravity and
magnetic surveys ecarried out between
Cauvery river and Palk Strait in the
South any definite indications of
Lignite deposit have come to notice;
and

(b) it so, what is the extent of the
area, and percentage of this organic
material?

The Minister of Mines and Oil (Shri
K, D. Malaviya): (a) No, Sir. The
gravity and magnetic surveys carried
out so far have indicated a number of
strong ‘anomalies’ in the form of
gravity ‘lows’. These are to be investi-
gated in further detail with closely
spaced stations in order to determine
the possibility of occurrence of lignite
deposits in these areas.

(b) Does not arise.

Arrears due from Private Toddy Shop
Contractors

Shri Narayananhkutiy Menon:
180. .
Shri Punnoose:

Will the Minister of Home Affairs
be pleased to state:

(a) whether any arrears of auction-
ed rentals were due from private

toddy shop contractors in Kerala
State  during 1954-55, 1955-56 and
1956-57;

(b) if so, whether the arrears have
been paid now; and

(c) what are the total arrears of
auctioned rentals due from private
toddy shop contracts in Kerala till

nawr?

The Minister of Home Affairs (Shri
G. B. Pant): (a) Yes. The arrears are
given below:

Rs.
1954-55 2,46,155"54
1955-56 34,983+12
1956-57 ” ) 49,522*21
(b) No.

(c) The total arrears of rentals in
respect of toddy, arrack, opium and
ganja shops up to the end of 1958-59
is Rs. 31,53,563'18. The arrears of
rental of toddy shops from 1954-55
to 1958-59 is Rs, 7,34,937-04. Informa-
tion regarding the arrears of rental in
respect of toddy shops alone for the
period prior to 1954-55 is not readily
available.

State Transport Workers, Kerala

181 S Shri Narayanankutty Menon:
"\ Shri Punnoose:

Will the Minister of Home Affairs
be pleased to state:

(a) whether any bonus wag paid to
the State Transport workers in the
Kerala State for the year 1958-59;

(b) if so, the quantum paid; and

(¢) the quantum of bonus paid for
the previous years?

The Minister of Home Affairs (Shri
G. B. Pant): (a) Yes.

(b) Rs. 6,57,430,
(c) Rs. 6,73,561.

Gifts of Hindi Books

182. Shri Kumbhar: Will the Minis-
ter of Education be pleased to state:

(a) whether there was a proposal in
the Ministry to collect suitable Hindi
books from the booksellers and publi-
shers to make gifts to the schools and
colleges in non-Hindi speaking States
where Hindi is taught as compulsory
or optional subiect:
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(b) it so, the names, numbers, and
cost of the books purchased from each
publishey and bookseller; and

(¢) the names, numbers and cost of
the books given as gift to the States?

The Minister of Eduecation (Dr.
K. L. Shrimall): (a) Yes, Sir.

(b) and (c). A statement is laid on
the Table [See Appendix I, annexure
No. 45].

Peons and Orderlies in Ministries

183. Shri Eumbhar: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) the number of peons and order-
lies in the Ministries of the Central
Government and number of Scheduled
Castes and Scheduled Tribes among
them;

(b) whether the reserved quota in
services for Scheduled Castes and
Scheduled Tribes has been filled up;
and

(e) if not, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
There are no posts of Orderlies as a
separate class in the Ministries of the
Central Government, A statement
containing the requisite information so
far received in respect of peons is laid
on the Table. [See Appendix 1L
annexure No, 46]. Information has
yet to be received from three Depart-
ments.

(b) and (c). Although members of
the Scheduled Castes have secured
appointments in proportion to the re-
mrved quota, this has not been possi-
ble in the case of Scheduled Tribes
who have not been forthcoming in
sufficient number despite the various
measures taken by Government in
lu.amﬁ.

Rebabilitation of Refugees in the
Andamang

184, Byt Bublman Ghose: Will the

Migister of Heme Affairy pleased
%o state: s

(a) what is the number of original
inhabitants, settlers and refugess In
the Andaman Islands;

(b) from which year the refugess
are being rehabilitated there;

(c) when the last batch of refugees
was taken there;

(d) whether there are any schools
in the Andaman Islands where the
medium of instruction is Bengali;

(e) if s0, how many;

(f) if not, whether Government
propose to establish such schools; and

(g) if so, when?

The Minister of State in the Minis-
fry of Home Affairs (Shri B. N.
Datar): (a) the present population of
the Andaman Islands is mbout 35,000
consisting of about 1,000 aboriginals,
about 17,000 old settlers, about 9,000
new settlers (displaced persons) from
East Bengal, about 1,000 new settlers
from other parts of the mainland and
about 7,000 other persons constituting
a floating population.

(b) from 1948;
(c) on the 18th June, 1989;
(d) Yes;

(e) there are 33 primary schools
with Bengali as the medium of ins-
truction;

(f) and (g), do not arise.

Sugar Merchants in Bombay and UP.

(b) if so, the result of the enquivy?

The Minister of Fimance (Bhel
Morazii Desal): (2) No Sir,

(b) Does not arise.
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Stadiiag of a Pelice Officer in Delhi

188. Bhri 8. A, Mebdi: WUl the
Minister of Home Affairs be pleased
1o state:

(a) whether it is a fact that a police
officer of Paharganj, Delhi was stab-
bed by a constable on the 10th Sep-
tember, 1059; and

(b) if so, the details of the incident?

The Minister of Home Affairs (Shri
G. B, Pant): (a) Yes.

(b) At about 7 am. on the 10th
September, 1859, a police Constable
attempted to enter the residential
quarter of an Inspector who had re-~
turned from night patrol duties a few
hours previously., The Inspector’s
son tried to dissuade the Constable,
whereupon the Constable attacked
him with a knife, and forced his way
into the Inspector's room. The Cons-
table then attacked the Inspector with
the knife inflicting injuries on his
person. The Constable was over-
powered by some other police officials
who had rushed to the scene, and a
case against him has been flled in
ecourt under Bections 307 and 452
1LP.C.

Foreigners in Bhilal Project

187 Shrl A. K. Gopalan:
*  Shri Vasudevan Nair:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) the number of foreign technical
personnel brought to this country for
the Bhilai Steel Project category-wise;

(b) how long are they going to
stay category-wise;

(c) whether steps are being taken
to appoint Indians in their places
when they leave so that the work at
the Plant may not suffer;

(d) i the answer to part (c) above
be in the afirmative, the existing
number of Indians under {iraining;
and

(e) it the number under training is
tiot sufficient, the reasons therefor?

The Minister of Sicel, Mineg and
Fuel (Bardar Swaran Singh): (a)
Upto the 4th November, 1859, 1162
Soviet personnel have been brought
for the Bhilai Steel Project on the
following salaries:

Per

m-nth
Rs.

2 ChiefEngireers 4,500
37 Leading Specialists . 2,550
141 Spzcialists at . . 2,400
266 Techricians aml Leading

oremen 2,200

70 luterpicters at 1,950

114 Foremen & Adjusters 1 Roo

s312  Other Techrans 1,500
ez

PP

(b) Of the above, 334 have already
left for the USSR. The remaimning
828 Sowiet experts consisting of 623
experts for construction side and 205
specialists for operation are lLikely to
return not later than:

1 Clief Lnganeer Later part
of 1961
29 Leading Specialists A;;rsll.
1961
113 Specialists . . . Apnl,
1961
198 Techricans and Leading
Foremen . April,
1961
54 Interpreters . A gust,
1961
#8 Frremen and Adjusters Jau cary,
1961
345 O ha Techraors Nevember
1960

(c) The Soviet experts on the cons-
truction side are brought for specific
periods and against specific jobs and
83 soon as the work on whuch they
are engagzd is completed they are
sent back to their country. There is
a systematic programme of training
Indian technicians to take over pro-
greasively from the Soviet technicians
engaged on operation of the works.
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(d) For the operation of the steel
plant, 264 Senior Officers, Engineers
and Graduate Apprentices have been
trained in the USSR and 60 Graduate
Apprentices are sull undergoing
training in that country. Arrange-
ments have also been made to tran
some Engineers 1n India. 61 such
Engineers are undergowng traiung in
various establishments at present. *

(e) Does not arise.

Basic Education Scheme in Delhi

183 Shri A. K. Gopalan:
‘| Shri Vasndevan Nair:

Will the Minuster of Education be
pleased to state:

(a) the number of schools in Delhi
in which basic education system has
80 far been adopted; -

(b) whether any extra amount is
sanctioned by the Central Government
to each school for buying materials
like cotton, chart papers, colours,
leather, carpentry goods etc., and

(c) if so, the amount sanctioned for
each school?

The Minister of Education (Dr. K.
L Bhrimali): (a) to (c). A statement
is laxd on the Table of the Lok Sabha.

STATEMENT

(a) 379 schools under the Dell
Municipal  Corporation, 20 schools
under the New Delhi Municipal Com-

mittee, and 1 school under the Can-
tonment Board

(b) and (c) The schools under the
Delhi Municipel Corporation are sup-
plied raw material and equipment for
arts and craft which are purchased
In bulk according to their total re-
qQuirements. In addition a sum of
Rs, 10 as monthly contingency is also
provided to each school.

The New Delhi Municipal Commit-
tee have sanctioned Rs. 500 for each
section of the class. Rs. 200 have
been sanctioned by the Cantonment
Board for the school run by them.

Baszle Education Week

189, Shri A. K. Gopalan:
* | Shri Vasudevan Nair:

Will the Minister of Educatiom be
pleased to state:

(a) whether Government have ask-
ed educational institutions to observe
“Basic Education Week” from 21st to
26th January, 1960;

(b) if so, the details of the pro-
gramme that has been suggested;

(c) whether Government are awars
of the fact that on 26th January
people find 1t difficult to get trans-
port on account of “Republic Day”
Celebrations; and

(d) if so, whether Government hava
considered this dufficulty while decid-
ing the dates?

The Minister of Education (Dr. X,
L. Shrimali): (a) State Governments
have been asked to celebrate the
“Basic Education Week™.

(b) A statement is laid on the

Table, [See Appendix I, annexure
No 47].

(c) The Basic Education Week was
observed on these days, durmg 1958
and 1959 also, but no such complaint
has been received by the Government.

(d) Does not arise

Hot-Springs in Tripurs

190 Shri Bangshi Thakar: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether it 13 a fact that a ‘Hot-
Spring’ has been discovired near the
Ompi-Tehlamura Road side in Tri-
pura and the Tripura Territorial
Council 18 constructing a 5 mile road
up to the Hot-Spring; and

(b) if so, the details thereof?

The Minister of Mines and ON
(Shri E. D. Malaviya): (a) and (b),
The Geological Survey of India is
not aware of any such occurrences



$69  Written Andwers KARTIKA 27, 1081 (SAKA) Written Answers 570

The Tripura Administration has re-
ported that the Tripura Territorial
Council have learnt from the local
people of Amp: that there exists a
Hot Spring at village Patharbari at
the fqot of Barmura Hill and about
6 miles to the West of Amp: Bazar
It is not contemplated as yet to
construct any road from Ampi-Teha-
mura road to the Hot Spring

Tribal Welfare

181, Shrli Oza: Will the Minister of
Home Affairs be pleased to state the
number of Life Members enrolled on
all India basis and regional basis s0
far by the Bharatiya Adimjat: Sevak
Bangh for doing Triba] Welfare work?

The Minister of State in the Minls-
try of Home Affairs (Shri Datar):
The number of Life Members en-
rolled by the Bharatiya Adimjatl
Sevak Sangh on all India basis 15 16
No Life Members have been en-
rolled by them on a regional basis

Suicides in 1959

192. Shri N. R, Muniswamy: Will
the Minister of Home Affairs be
pleased to state

(a) the number of deaths due to
suicide 1n the country which took
place 1n 1959 so far, and

(b) the causes thereof”

The Minister of Home Affairs (Shri
G. B. Pant): (a) and (b) The re-
Quusite information 18 being collected
and will be furnished as soon as it
is received

Political Sufferers in Delhi

%193, Shrl Ramam: Will the Minus-
ter of Home Affairs be pleased to
state;

(a) whether it 15 a fact that poh-
tical sufferers in Delhi have been
» fiven small loans for petty trades
and business during the first mix
months of 1959-680;

(b) 1f so, the number of appli-
cations received;

(¢) the number of persons to
whom loans were given; and

(d) the amount so given?

The Minister of Home Affairs
(Shri G. B. Paat): (a) Yes

(b) Seventeen
(c) Five
(d) Rs 2,900}

A further amount of Rs 14,400
was disbursed to 18 political suf-
ferers as small loans during Octo-
ber, 1959

Lalit Kala Aksdemi in Kerala

154, Shri Kodiyan: W:ill the Minis-
ter of Sclentiic Research and Cul-
tural Affairs be pleased to state

(a) whether the Kerala State Gov-
ernment have any proposal to set up
a Lalit Kala Akadermu for the State;

and

(b) 1f 80, when 18 1t expected to be
constituted”?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M., M. Das): (a) and (b) The ques-
tion of setting up a Lalit Kala Aka-
dem: 15 under the consideration of
the Kerala Government

National Peace

195. Shri 8. A. Mehdl: Will the
Minister of Home Affairs be pleased
to state

(a) whether 1t is a fact that the
US Tanker “National Peact™ which
ran aground in the Arabmn Sea m
the Kiltan Island in the Laccadives
was looted, and

(b) 1f so, the action taken to pro-
tect the property of the Tanker and
the assistance given?

The Minisier of Home Affairs
(8hri G. B. Pant): (a) A report was
received that the US Tanker
“National Peace” which ran aground
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5
§

Arabian Sea in the Kiltan
in the Laccadives was looted.

o

(b) A police party was sent to Kil-
tan Island to investigate the matter
and protect the property of the

E

Incidence of Crime in Delld

Shri Radha Raman:
Shri D. C. Sharma:

Will the Minister of Home Affairs
be pleased to state:

186,

(a) whether assessment of inci-
dence of crimes in Delhi has revealed
that it is on the increase;

(b) whether any remedial mea-
sures to keep it to the minimum have
been taken;

(c) if so, their nature; and

(d) whether a statement showing
minor and major (total) crimes in
Delhi for the past three years will
be laid on the Table?

The Minister of Home Affairs
(Shri G. B. Pant): (a) During 1959,
crime figures in Delhi are showing
a downward trend as compared to the
previous year.

(b) and (c). Appropriate mea-
sures are being taken to reduce crime
to the extent possible. These include
continued vigilance, organisation of
police flying squads and the estab-
lishment of new police stations and
police posts.

(d) A statement is laid on the
Table of the House. (See Appendix
I, annexure No. 48], The increase in
the total figure of crime during
1857 und 1858 i Cue largely to better
reporting facilities and an increase
in population.

All India Council for Elemeniary
Etucation

197, Shri D. C. Sharma: Will the
Minister of Education be pleased to
state:

{a) whether a meeting of the All

Indis Council for Eementary Sdu-
cation was held recently in New
Delhi; and

(b) if so, what were the conclusions
arrived at at that meeting?

The Minister of Edueation (D¢
K. L. Shrimall): (a) Yes. Str, o

(b) The minutes of the meeting
will be 1laid on the Table of the
House, as soon as finalized

School Hostels in Punjab

188, Bhri Daljlt Singh: Will the
Minister of Education be pleased te
itate:

(&) whether any amount &s loan
has been sanctioned by the Central
Government for the construction of
ichool hostels in Punjab State during
1958-59; and

(b) if so, the amount sanctioned to
tach of the institutions?

The Minister of Edneation (Dr.
K, L. Shrimali): (a) No, Sir.

(b) Does not arise,

Ad hoc Committees under the
Ministry of Defence

199. Shri Daljit Singh: Will the
Minister of Defence be pleased to
state the names of Ad hoc Commit-
tces which worked under the Minis-
try of Defence during the period from
1st January, 1959 to 1st November,
19597

The Deputy Minister of Defonce
(Shri Rarhuramaiah): The names of
the Ad Hoc Committees are:—

(i) Committee to inquire into the
purchase of certain Air Force
ammunition from Europe in 1453
and matters associated with it; and

(i) Committes to inquire into
the cause of the outbreak of fire st
an Air Force Establishment on tha
night of 28th{30th October, 1988,
and to assess the loss caused by it
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Besides the above Committees, ano-
ther Commuttee was set up during
the period in question, but it would
not be in the public interest to fur-
nish information sbout that Com-
mattee

Himachal Pradesh Administration

200. Shri Daljit Singh: Will the
Miruster of Home Affairs be pleased
to state

(a) the total number of Secretaries,
Asgsistant Secretaries, UDCs and
LDCs under the Himachal Pradesh
Administration (category-wise), and

(b) the number belonging to
Scheduled Castes among them (cate-
gory-wise)?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):

(®) Secretaries 4
Under Secretaries

(Assistant Secretaries have
now been desigrated as

Under Secretaries) 5
Upper Divisicn Clerks
(Designated ®&s  Senior

Clerks) 162

Lower Division Clerks
Designated as  Jumor
s

1607

(b) 1 Sccretanes Nil
2 Under Secretaries N

3 Upp:r Division Clerks 3

4 Lwer Division Clerks 100

Allotment of Coal to Punjab

201. Shril Daljit Singh: Will the
Mirnster of Steel, Mines and Fuel be
pleased to state

(a) the total quantity of coal
allotted to Punjab State during 1959
under different categories, and

(b) the actual quanfity supplied
so far under each category during
the same period?

The Minister of Steel, Mines and
Fuoel (Sardar Swaran Singh): (a)
and (b) A statement (I) showing
251 (Al) LSD—4,

the total allocation of coal for 1958
and despatches of coal during the
period January, 18569 to August 1950
for various Industries m Punjab con-
trolled by the State Government s
laid on the Table (See Appendix I
annexure No 49) Another statement
(II) showing despatches durmg Jan-
uary, 1959 to August, 1859 to indus-
tries situated in Punjab State but
sponsored by central recommending
authorities 15 also laid on the Table
(See Appendix I, annexure No 48).

Canal system in Kerala

Shri V, P Nayar:
203. { Shri Kodiyan:
Shri Narayanankutty Menon:

Will the Mumnister of Home Affairs
be pleased to state

(a) whether 1t 15 a fact that the
canal system from Trivandrum to
Qulon has become filled up with the
result that movement of country
craft has become very difficult or
even impossible in the cases of larger
boats, and

(b) what 18 the present condition
of “Nadayana Thodu” and “Qulon
Thodu™?

The Minister of Home Affairs
(Shri G. B Pant): (a) No

(b) Nermally country boats up to
15-ton capacity are able to navigate
through the Quilon-Trivandrum
Canal There 13 no obstruction to
such traffic either i1n the Nadayana
or Quilon Thodu

Moral Education in Schools

204. Shri Hem Raj: Will the Minis-
ter of Education be pleased to refer
to the reply given to Starred Question
No 2203 dated the 4th May, 1859 and
state

(a) whether the Commuttee fo
work out a scheme for the iniro-
duction of moral education in schools
has since been set up;
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(b) it s0, its personnel; and
{c) the terms of reference?

The Minister of Educatiom (Dr,
K, L. Shrimali): (a) Yes, Sir.

(b) and (c). A statement is given
below:.

STATEMENT

(b) The personnel of the Com-
mittee on rehgious and moral edu-
cation 1s as under:—

1 Shri Sr:1 Prakasha, Governor of
Bombay (Chairman)

2 Shri G C Chattery, Chair-
man JReaw wf KRrundayr Kdn
cation, Rajasthan, 23, Rambagh
Road, Jaipur

3, Shri A A A Fyzee, Vice-
Chancellor, Jammu & Kashmir
University, Srinagar

4 Ehri P N Kirpal, Joint Secre-
tary, Ministry of Education. (Mem-
ber Secretary)

(c) The terms of reference of the
Committee are,

(1) To examune the desirability
and feambility of making specific
provision for the teaching of moral
and spiritual values in educational
institutions,

{(2) It 1t 19 found desirable and
feamble to make such provision:
(a) to define broadly the content
of nstruction mt various stages of
education; and (b) to consder its
plnce 1n the normal curriculum

Indusirial Management Pool

205. Shri J. B. Bist: Will the Minis-
ter of Homp Affairs be pleased to
state:

(a) the number of candidates who
have uccepted offers in each grade in
the Industrial Management Pool, and

(b) the number which still remains
to be offered appointments in each
grade?

to unstarred question
The Mipister of State in the Minie-
Y of Home Affalrs (Shri B N,

who have to

accepted offers be offered
appus.

L Nil Nil
II 3 1
In 6 3
v 8 16
v 20 14
vl 27 2
vII 10

Loer 2
Tog 113 56
TP gRE AW

0% st wo Wo wredld: W
W it v wf, (exe & wmahea
i e 3¢S ¥ SO F wAW |7
T g A T w0 fe ThY @
e gra ww 9% fea-fem gt &
e swife fod oF § 7

o st (ﬂnﬂaWuM):
e 7 wit ax wi aprR et
T et § )

CORRECTION OF ANSWER TO UN-
STARRED QUESTION NO. 1580

The Minister of Education (Dr.
K. 1. Shrimalf): In part (a) of the
TRly to Unstarred Question No. 1580

by Shri M V. Krishna Reo in
the 1ok Sabha on 27-8-1980 I had
8304 that the financial assistance
alloited to Educational Institutions i
A"dhn?nduhdumlm 20
18 was Rs, 46,43,672.
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The sctual position is that the
financial assistance allotted till then
was Rs. 01,4357

—

1248 hrs,
OBITUARY REFERENCE

Mr, Bpeaker: I have to inform the
House of the sed demise of S8hri
Vishambhar Dayal Tripathi who
passed away at his residence in New
Delhi this morning, at the age of 60.

Shri Tripathi was a sitting Mem-
ber of this House from the Unnao
constituency of Uttar Pradesh, He was
also a Member of the Constituent
Assembly und the First Lok Sabha.

We deeply mourn the loss of this
friend and I am sure the House will

join me in conveying our condolences
to the bereaved family.

mnommmﬂdtnﬂmfnr
a minute to express its sorrew.

(The Members then stood in silence
for a minute)

Mr. Speaker: Az a mark of respect
to the departed soul it is customary
to adjourn the House for the rest of
the day.

The House stands adjourned to
meet ngain at 11 AM, tomorrow.

12:64 hrs,

The Lok Sabha then adjourned til]
Eleven of the Clock on Thursday,
November 19, 1958/Kartika 28, 1881
(Saka).
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8.Q.
No.

77.
78.
79.
$o.
81.

BAILY DiGEeT
{Wodnardgy, November, 18, 1959/ Kaweika 39, 1883, (Saha)}

mmsmqr.ms-
- =14

Delh'm!hdnb
taking S

ATT—79

Umthomd export of
ancient statues .

47934
Iron ore for lleuhh
Steel Plant, : .

ifurcation ¢
B of Bombl:
. 486—89
Csnml P&y Oommin.
. 49093

Allor and Tool Steel
Plant
Dioxide ' .'

. 456
Smali blast furnaces

- 497—501
Devanagari Smpt Re-
fnrms . Sor—o3

gllm at mmm
m':!r Pactory,

Fliltms in Secondary
Public Examinations .

s04—08
Welfare of Government
Employees* Families Sc8—rto
t]i)elhi Teachers® Associa-
an . .
Decline in the value of
Indisn Currency

Sc3-c4

S10—12

512—14

Recommendations of tl:e
Election Commission

Nunmati (Gtu.hluj ne—
finery

51415
515

+ Central IndIlnMcdiclnll

Plants Organisation " 516
Democratic reforms in
the Andamans . . 516
Porei, s in
coaching cricket, .
sionate Gratuity
Neyveli Lignite Pro-
tric  acid  plant at
Rourkela . .

516-17
517-18
518

519

Calcium carbide §19~20

consumption of steel . 530

Protected monuments $30~21

'WRITTEN ANSWERS TO
QUESTIONS-—contd,

5.Q. Subject
No.

102. MIndhn Schoo] of Mines
Dbanbagr = C¢ o
103. Tagore Centenary Cele-
brations - . :
Manufacture of one-
ton trucks . .

Chinese in Indis

104.

108,
106, Headquarters of Hindus-
tan Steel Limited .
107. Clish between Assdm
Rifiemen and Manipur
Police R . .
Grants to Educational
Institutions . .
109. Wind Power in Hilly
Dastricts of U.P. .
t10. Cheap Radio Sets
111, All India Services Com-
petitive Examinations
Premium rates of Lafe
Insurance Corporation .
113. Expansion of Aruficial
Limb Centre, Poona .
114. Education of the l{nndi
capped

t1s. PFacliues for Blckwlrd
Classes Students in
Delhi University

108,

112,

116. Pay-

Kerala Jenmilaram

memt (Abohuon)  Bill,
1957.

117. Theatres

118, Electric morlll‘m in
Delh1 .

t19. Delln State Cmtru Co-
operitive Stores

120. intglln Qil Company
121. Capital punishment

U.sQ.
No.

:3o.l.apsmg of Impocrt

131, Pomectnlm in Bomm

132. Excavationsin Bcmbay .

133. Protected monuments of
Aurangabad . .

b} Pr and Secondary
3"&;\ eachers, Bom-

Corvmms

sa1-a3
523-23

523
533-34

524-23

S525-26

s36-27
527-28

528
538-29

330
530-31
531

531-33
332
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WRITTEN ANSWERE TO WRITTEN ANBEWERS TO
QUESTIONS—contd. QUESTIONS—contd.
U3Q. Subject’ CowLumws U.;.Q. Subject CoLumns
No. o
135. Teachers of affiliated 166. Buddba Parmirvans
colleges in Bombey . 535 i Memonal .
136. Arrest of Pakistani i O ss0
couriers . . . 83536 167. Late Duty Allowarces to
137. Leakage in units cons- Guvernnier L ka.pliyees 551
tructed by M.E.S. 536 165, PhLotcgiapl b o1 veiers 552
138. Sale of tumber 536-37 169. Lrciage of pesciael 582-53
139. State Bank of Indis . .
39 i <37 170 E:l Suivey n MH 55354
140. Branches of State Bank . .
o m“ ml and . 71 ﬁ!mouuon 3'! sulpiut
241, Illegal muntinDelhi 538 il - i B s,'“"‘“ 358-26
143, Medicinal herbs . 538 173. Limestone mU.P. . §56-57
. Tobacco cultivation in . LA.S. cadre fi
M3 Puniab, . 539 "t R, for Janma ss7
144. Contract  system in 175. Higher Secondary School
“ MEs. . s» " TekchervmDelny o ssa-s9
145. Expenditure Tax S40 176. Aid o Ed
146. Foreign tour by Gom ke lnsamuogu 1onhebau'
ment Officals . 540 and Dumb . 559
147. Wealth Tax collections 540 177. Engineering College u
148. Teachersin Ornssa 541 Tnchur . ., 560
b} Exploitation of iron 178. Ligmte  deposits in
B viaOcton . 54143 Quchy . . $60-61
Protected mummentu 179. Lignite Deposits in
. n Ornissé 843~43 Madras : . 561
. wnds in Driln 180. Arrears due from
st l?lld't’\gmnﬂ. Institutions 543 pavaie toddy shop e
had ﬁw IP. for m" 543 181, Swte Transport Wor-
153. Labour and Social Ser- kers, Kerala S 562
vice Camps p . S44 182. Gufts of Hundi Books $63-63
1854. Taxes in Orissa State . 344 183. Peons and Orderlies in
1ss. International  Finance Munastries . 563
Corporstion C . SM4S 184. Rehahuliation of regugees
156, O:iul Mining Cor- in the Andamans . 563-44
poration . . 548 185. Sugar merchants
157. 1961 Canlul 54546 Bunbay auuULP.
of 186, Stab of & Police
158. Reform in mtun ’ Oﬁ:’:‘fn :
1 Minerals in Mnh.lMu\- 187. Poregners in Bhilm
" gach . : : 547 . Project . . . S$65—67
160, Service  Co-operstives I Basic Educauion Schemes
in Cantonments . S47-48 in Della . i . 567
161. Cost of production of 189. Basic Bducation Week . 568
steel R 548 190, Hot-Springsin Tripurs . 368-69
163. Central Pool Engi- 191, Tribal Wellare .
neering Specialists . 8 » 569
193. Suicidesin 1959 569
163. Army HowsingProject . 54849 193. Poliucal U in
164, cu.‘hel:drn'u Mnm - Delhi « .+ . S6370
1 t Alademi in
165. Wells InOrisaSiate .  $49-50 Y A
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